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I 	 I 
OFFICE NOTE 	DATE 	 COURT'S GDER 

I 	 I 

' ' ( 	 1 12.6.96 	Mr. P.C. ts for the applicant. 

dryL ''i I 	Mr. M.R.Pathak for Mr. B.P.Kataki Standing 

Counsel for the Govt. of 1ti*ara. 

Mr. G.Sarm, AddI. C.G.S.C. for the 

reponcient No. i. 

Mr. Pathak mentioned that Mr. SRoy counsel 

for the applicant from Agartala is unable 

to appear today. He seeks adjoumnent to 

12.7.96. 

I Mr. G.Sanne, AC3d1,C.GIS.C. has tuthdtted 

written statement% 1 	 Cog' 

I of the same be tT 1±!2!"!!!t of  
2 	 tne oppc.1te partiess, uearing  aujourriu to 

- 	
U 	12.7.96. 

ab 7.,  
Menber(J) 	 Mirbet(A) 

12.7.96 	 Mr. S.Roy for the applicant. 

trd Leave note of Mr. S.A11,Sr.C.G.S.C. •. 

Mr. G.Sarna, lk5dl. CIIG.SSC S  and 
M.R. Pathak are present for the respondents. 

Mr. S.Roy counsel for the applicant / 
sutinrts that he has received the cow  of 

written statement today and he has to subriit/ 

rejoinder. Be seeks time for the same. / 

List for heaing on 28.8.96. Alicaj 

imy tile rejoinder if necessary with copy 

counsel of the opcite parties. 
-'--I ' 

Meciber 

• 	trd 	 / 

/ 

I 



OFFICE NOTE 	DATE 	 COURT'S CEDER 

	

3.11.95 	Advocate of the applicant who is 

from Tripura seeks 	adjournment 

through another advocate. Adjourned 

	

I 	 I 

to 15.12.95. 

	

I 	S 

Member 	Vice-Chairman 

trd 

15,  

C6~ 

	

I 	 I 

	

\ 	 V 

H 

	

27.3,96: 	 Seen letter dated 18.3.96 sub- 

	

S  I 	 mttedby the counsel of the appli- 

	

,'--- 	 . 	 cant seeking for adjournment of, the 

he.ring to 2.5.1996. Prayer allowed. 

Hearing adjourned to 2.5.96. 

- 	
. . 

 

meim& r  

pg 

V 	 2.5.96: 	 S.AU,&.C.G.S.0 for the respon- 

0 

H: 
Meer. 

pg 
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O.A. No. 35/95 

Mr. G.Sarma, Addi. C.G.S.C. present. 

Written statement has been submitted. 

f4d.:tJ) 

trd 

.9.96 

CO I 

9 0 A 

Lsit for hearing on 25.9.96. 

Mkeer 

Mr G.Sarma,Add1.C,cj.sc for the 

respondents. Mr D.K.Sajkia for Mr B.P. 
Kataki. 

List for hearing on 12.11.96. 

Member 

4 	 1 
\12.fl.95 	Mr S.A11,Sr.C.G.S.0 and Mr M.R. * 	

Pathak for the respondents. 

List for hearing on 11 • 12 • 96. 

P.  
Ill' 

Member 

pg 

'V 

3-4-97 	 Learned counsel Mr.S.Roy for the 

applicant and Mr. 3 . ii,. 'r.C.G.S.C. foz- 
J 	 the respondents are present. 

List for hearing on 26-5-97. 

-Z)- 	 Me 	 vicecL 

S 
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• (I 
. 	 'in 

I 	. 

29-6..98 	Caseis fixed for hearIng. Office to 
Intimate the counsel for the applicant. 

I L 

List on 30-7-'98 for hearing. 

Me er 	 V1ceCha.irman 

O.A.No.35/95 

c 
26. 5 .97 

nkm 

Mr 	S. 	Au, 	learned 	Sr. 	C.G.S.C.,. 
submits that the case relates to Tripura .and 
it will be convenient if the case is taken 
up at Agartala. Let the case be heard. at 
Agartala whenever we sit thE?re. The nextdate, 
of hearing will be notified later. 

Mem r 	 Vice-Chairman' 

3  97 
	

Let this case be listed for hearing 
at Pgartala. Date will be notified later on. 

WCe—Chjrrnan 

30.7.98 

a4 i" 
6rq~ 

9'D( 

OLL- 

On the prayer' of Mr B.P. 

Kataky, learned Government Advocate, 

Tripura, the case is adjourned till 

14.8.98. 

Member 	 Vice-Chairman 
nkm 

• 	
/ 

e 

4.e 
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15.9.98 There 	is 	no 	representation 
on 	behalf 	of 	the 	applicant. 

It 	is 	informed 	that 	the 	counsel 

of 	the 	applicant 	is 	from 	Agartala. 

Mr. 	S.Ali, 	learned 	Sr. 	C.G.S.C., 

Mr. G.Sarma, 	learned Addi. 	C.G.S.c., 

Mr.B.p. 	Katakj, 	and 	Mr. 	M.R. 

Pathak 	are 	present. 	For 	the 

ends 	of 	justice 	the 	case 	is 

adjourned till 30.10.98. 

List on 30.10.98. 

Mekk 	 Vice-Chairman 
rd 

'H 
30.10.98 Learned 	counsel 	for 	the 

respondent Nos.2 and 3, State of Tripura 

sUbmits 	that 	the 	respondents 	have 

already granted relief to the applicant. 

The applicant is not present. Mr S. 	All, 

learned 	S. 	C.G.S.C. 	and 	Mr 	G. 	Sarma, 

learned 	Addl. 	C.G.S.C. 	submit 	that 	they 

have 	no 	instructions. 	However, 	as 

submitted by the learned counsel for the 

respondent 	Nos.2 	and 3, 	the application 

has 	become 	infructuous. 	Accordingly the 

application is dismissed as infructuous. 

However, 	later on, 	if it transpires that 

the 	applicant 	has 	not 	been 	given 	the 

relief 	as 	submitted 	by 	the 	counsel 	for 

respondent 	Nos.2 	and 	3, 	the 	applicant 

may 	bring 	it 	to 	the 	notice 	of 	this 

Tribunal. 

Member 	 Vice-Chairman 

nkm 

--k  

cA-t OT4 6-1ct 

• 	&7/L, cp/i&2 
9L /.Z 

• 

e 

0/7 
•Notes of the Registry 	 Order of 'tht ,  Tribuña 
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APPENDIX A 	 E 
FORMS 

FORM.1 

(See Ru.le.4 
) 

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBU1AL ACT, 1985 

Title of the Case : Shri D.K. Bhattacharjee, 
Vs. 

Union of India & others. 

Sl.No. 	Description of documents 	Page Noo  
relied upon. 

11 	Application 	 I 3i 
20 	Ainexures _!J2 1  3 1  4, 51  

6 9  7 1  8 1  9, 10 1  

11,12,13,14, 

14A 1  15&16. 

Signature of the applicant. - 

For use in Tribunal's Office. 

F 	 -T 
Date of filing 

0• * or 

Date of Receipt by post 

* 	Registration 
Signature * 

For REGISTPAR. 

I / 
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IN THE CENTRAL A4INISTRATIVE ThIBTJNAL 

GAUHATI HRANCH : GAUHATL 

Shri D. Ic. Bhattacharje e. •..., An].icant. 

AND 

Union of India, represented by the 

Secretary, Ministry of Irsonne1, 

Public Grievances and 1nsion, 

(Departrznt of Personnel and Training) 

Government of India, New Delhi ; 

The State of Tripura, represented by the - 

Chief Secretary to the Governnt of Tripura, 

Agartala ; 

30 The Accountant General, 

Tripura, Agartala ; 

...... 1snondents. 

1. Particulars of the applicant : 

1) Name of ApplIcant 	Shri D.Ic. Bhattacharjee. 

II) Nazz of father 	 Lts fl.P batnhri* 

Age of Applicant 

Designation and 

particulars of 

Office (Name & 

Station) in which 

employed or was last 

- 59 years. 

employed before ceasing 

Cofltd....,p/2. 

) 
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to be in service. 

OIfjce Address 

Address for service 

of Notices (as 

Stated above) 

- lltd. Mdl. Secretary, 

Govt. of Tripura, 

(Rtd. on 31.7..1993). 

- Does not arise. 

- 80 Akhaura Road, (East of 

Fruit Canning Centre), 

Ramnagar, Agartala, 

Tripu.ra, PIN 799 002. 

2. Particulars of the Respondents : 

I) Name 01 the Respondents s (a) Union of India 

State of Tripura 

The Accountant 

General, Tripura, 

Agartala, 

Name of Lather 

Age of Respondents 

Designation and 

particulars of Office 

(name and station) 

in which employed. 

Office Acldres  

: Does not arise. 

: Does not arise. 	* 

: Doe s not arise. 

* Union of India - 

repre seited by the 

Secretary, Ministry of 

Irsonnel, Public 

Contd...,pJ3. 
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- 	Grievance aixi Insion 

(Department of Pesonnel 

& Training). 

The State of Tripura - 

repx'e sented by the 

hieI Secretary, Govt. 

of Tripura, Agartala. 

The Accountant General, 

Tripura, Agartala, 

VI) Address for 

service of Notiëes. 	: As above. 

3. Particulars of the 

order against which 

the application is made : The application is 

made against the 

following. 

The Pay Slip issued by the Deputy Secretary to 

the Governm€nt of Tripura, Finance Department, Establish-i 

ment Branch, in favour of the applicant vide No.F.9(1)(1) 

-Fin(B)/88 dated 30-4..1994 in suj)ersession of pay slips 

issued earlier. In the impugned Pay slip (Annexure - 13) 

the personal pay allowed to the applicant with effect 

from 112401990 and 1-12-1992 in the senior time scale 

of lAS and with effect from 1-1-1993 in the Junior 

ACIEIinI strative Grade to protect his substantive pay in 

the State Civil Service has been illegally reduced. 

Contd.,...p/4 
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49 	Subect in brief : 

On promotion of the applicant from Tripura Civil 

Service Grade..I to LAS, his pay was fied in terms of 

letter No. 11030/25/87..AI8(fl) dated 21.1-1988 (Annexure 

* 4) issued by the I spoixient No.1 at the manrnm of the 

senior time scale of LAS, i.e., at Rs. 4 9 700/ and the 

difference be twe en the ma.mum of the senior time scale 

of LAS and his substantive pay in the State Civil Serviàe 

, viz. Rs. 800.00 was allowed as personal pay victe pay 

slip Noj. 9(1) (1) "Fin (E)/88 dated 26-4.1989 (Annexure'.3) 0  

In terms of the said letter of Govt. of India (Annexure - 

4) the personal pay was to be absorved in future ilacre ii. 

inents/increases of pay. An increment was received by the 

applicant in the State Civil Service w.e.f, 1..11-1989 

before his confirmation in the LAS and his personal pay 

was raised from Rs. 800/- to us. 950/. vide pay slip 

No.F.9(1)(l)..Fj(E)/88 dated 16-114989 (Annexure - 7) 

while his pay remained Rs. 4 9 700/... 

On completion of 2 years of service in the LAS 

one stagnation increment of Rs. 125/.. in the form of 

personal pay was granted to the applicant w.e.f.. 5-12-

1990 by pay slip N0.F.9(1)(1)..Fj(E)/88 dated 31-6-1991 

(Annexure - 8) in terms of Govt. of India letter No. 

20011/5/90/AIS(II) dated 4th j, 1991 (Annexure - 9), 

in addition to the personal pay of Rs. 950.00 granted to 

him to protect his substantive pay in the State Civil 

Service. Another stagnation increment was also allowed 

ontc1.....p/5. 
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to the applicant w.e.1. 542-1992 on completion of 

another 2 years of service in the lAB vide pay slip 

No.F.9(1)(l)-Fjn(E)/88 dated 5-31993 (Annexure 10) 

raising the amount of stagnation increment from Es. 

125/.. to Re. 250/... This was allowed in addition to 

the personal pay of Es. 950/- as follows z- 

Pay 	 .. Es. 	4,700/i. 

Personal pay 	.. Re. 	950/000 

Personal pay 	.. Re. 	250/... 
(for stagnation) 

	

- Re. 	5 0900/-. - 

Following appointnt of the applicant to the 

Junior Administrative Grade w.e.f. 1-14993 his pay was 

correctly fixed at Es. 4 1 700/- in the scale of Es. 

3,950/- Es. 5,000/ and the following was allowed to 

the applicant vide pay slip issued by the State Govt o  

in the Finance Departznt vide No.F.9(1)(1)-Fin(E)/88 

dated 31-7-1993 (Annexure - 12) : 

Pay 	 Es. 4700/-. 

Personal pay 
	

Es. 	950/-. 

Personal pay 	Es. 	250/... (for stagnation) 

1180 5,900/-. 

But suddenly a fresh pay slip was issued vide 

1nance Departnxit No. F.9(1)(1)..Fin(E)/88 dated 30.4.. 

1994 long after the applicatit's retirexnt (on 31..7.. 

1993) (Annexure 13) illegally reducing the personal 

Contd.....p/6. 
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pay of the applicant, to Es. 825/.. w. e. 1. 1..12-.1990 and 

to Es. 650/.. w.e.f. 1-1-1993 regardless of the fact 

that a ease (No. OA/126 61 1993) .was pending before the 

lion' ble Gauhati Central Adiinistratjve Tribunal regard-

ing computation of the said personal pay of Es. 950/ 

for retireEEnt benefits. A recovery of Es. 7,500/- was 

also effected from the applicant's Death-cu Retirement 

Gratuity following the arbitrary refixation of bis pay 

as aforesaid. 

50 	Jurisdiction of the Tribunal: 

The Applicant declares that the subject matter 

of the petition and pro vi sions of rules again-

st which he wants redrö sáal is within the 

jun sdiction o1 the Tn bwa1. 

LiElitation : 

The applicant further de61Ere that the applj. 

cation is within the limitation prescribed in 

Sec,21 of the Adxn.thistrtive Tribunal Act, 

1985w 

Fats of the case : 

That the applicant is a citizen of India. 

That the applicant was appointed to the Tnipu-

ra Civil Service Grade-I on ad-hoc basis vide 

Notification No. F. 10(13 )-GA/79 dated 2511.80 

Contd.. • ..P/7. 
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issued by Respondent No.2. Subsequently his 

appointment to the Tripura Civil Service Grade 

-I was We on substantive basis vjde Notifi-

cation NO.F.2(6)-GA/78 dated 7-11-1985. The 

pay of the applicait in the substantive post 

of State Civil Service Grade-I was Ba. 5350/' 

on 13-5-1988 in the scale of Ba. 3 9 600-5 1 800/ 

the date of next increment being on 11-1-1988  

when his pay in his substantive post of State 

Clvii ServiCe, Grade-I, was raised to Ba. 

5,500/- as would be evident from the pay slip 

dated 26-4-1989. 

(Copies of the aore said Notification dated 

25-11-1980 and 711-1985 and pay slip dated 

26..4-1989 annexed hereto and marked Azmexure 

12 & 3 respectively). 

III) 	That the applicant was given officiating app 

intiuent to lAS vide Notification No.Y.2(2)-G 

/87 dated 13-6-1988 issued by the Respondent 

No.2. His pay was fixed at Ba. 4,700/- i.es 

at the maximum of the senior time scale of 

(Ba. 31200-41700/..) w.e.f. 12-51988 and a 

personal pay of Rs. 650/ allowad to protect 

his substantive pay in State Civil Service a 

indicated in the pay slip at Annexulle.,3, in 
terms of letter No. 11030/25/87..Is(II) datec 



3 	 4 

$ 

211-1988 I ssted by Respondent No.1. F0110wit 

grant of an increint in his pay in the State 

Civil Service w.e • 1. 1-11-1988 the 1e r soial pay 

allowed to him was raised from Re. 650/- to Re. 

800/- as showu in Annexure-39 his basic pay 

remaining fixed at Re. 4 9 700/-. 

(A copy of letter No.11030/25/87A18(1I) 

dated 211-1988 is annexed hereto and marked 

Anne xure -4). 

That the applicant was promoted to IAS vide 

Notification No.14015/31/87-AIS.I dated 5.12-

1988 issued by lie spondetit No.1. HJ4 pay howeue 

remained the same as shown in Annexure-3 1  as 

adiiissib1e w.e.f. 111-1988. He was confirmed 

in the lAS w.e.f. 5...121989 vide Notification 

NO.14013/8/90-AIS(11I) dated 1011991 issued 

by Respondent No.1. 

(Copies of NotiiicatOnS dated 5121988 

and 1011991 annexed hereto and marked Annex-

ure - 5 & 6 re spe cti ye ly.) 

That due to an increment, the substantive pay 

of the applicant in the State Civil Service 

raised to Re. 6 1 650/- w.e.1, 1-111989 pi'lox' 

his confjriatjon in the lAS. Fol1owjig tJii 
increment, the personal pay allowed to the 

0 
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applicant was also rai setl from Es. 800/- to Es. 

950/- w.e.f. 1.11-1989, his basic pay remain 

ing fid at Es. 4700/-, as shown in thepay 

slip issued by lie spondent No.2 vide No.F09(l) 

(1)-Fin(E)/88. dated 1511-1989. 

(A copy of the pay slip dated 15-11...1989 

annexed hereto and marked Annexure-?). 

That on completion of 2 years of service by 

the applicant in the lAB an ad-hoc increment 

of us. 25/. was allowed to him for stagnation 

in the form of Personal pay w.e.f. 5-12-1990 

vicle pay slip No.F.9(1)(l)-Fin(B)/88 dated 

31-8-1991 issued by the Respoixient No.2 in 

terms of letter No.20011/5190/AIS(II) dated 

the 4th Juce j  19919  i ssued by Re spoixient No.1, 

in addition to the personal pay of Es. 950/-

granted to the applicant to protect hi s subst-

antive pay in the State Civil Service. 

(Copies of the pay slip dated 3171991 

and Govt. of India letter dated 4-6-1991 annex-

ed hereto and marked Annexure - 8 & 9 respect-

I ye ly.) 

That on the completion of another 2 years of 

service in the lAS, the applicant was allowed 

one more (ad-hoc) increment and the personal 

pay allowed to him on account of stagnation 

Contcj.. • ..P/lo. 
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was raised from Rs. 125/- to us. 250/- vide pay 

slip No.F.9(l)(1)-Fin(E)/88 dated 5-3-1993. This 

was given in addition to the personal pay of Re. 

950/- allowed to the applicant to protect his 

substantive pay in the State Civil Service. 

(Copy of pay slip dated 5-3-1993 annexed 

hereto and marked Annexure-lO). 

VIII) That the applicant was appointed to Junior 

Administrative Grade w.e.f. 1-1-1993, vicle Noti-

fication NoJ.1O(2)-GA/76 dated 14-7-1993 issued 

by Fspondent No.2e His pay was accordingly 

fixed at Ra. 4 1  700/ in the scale (Re. 3950- 125 

4700450-5000/-) and he was allowed Re. 950/- 

as personal pay to protect his substantive pay 

in the State Civil Service and another personal 

pay of Rs. 250/- for staCnation vide pay slip 

No.F.9(1)(1)-Fin(E)/88 dated 31-8-1993 issued b 

Respondent No.2. In other words, his pay and 

allowances remained the same as he was drawing 

before his appointment to Junior AdministratIve 

Grade. 

(Copies of Notification dated 14-7-1993 

and pay slip dated 21-7-1993 annexad hereto 

marked Anuexures 11 and 12 respectively). 

xx) 	That the letter No. 20011/5/90A15(II) dated 44 

1991 (ALnexure-9) issued by the Respondejt No, 

CoZtd. .. . 



4 

- 11 

clearly indicate s that the ad-hoc increment was 

granted as per the recoinnenc1atiox1 of the 4th 

Pay Conission to employees stagnating at the 

maximum of their scale of pay and that it was 

not to be taken into account for the purpose of 

fixation of pay on promotion. According to the 

para 2 of the said letter it was left to the 

discretion of the State Governnt to consider 

the desirability of taking these (ad-hOC) stag-

nation increments into account for the purpose 

of calculation of DA, Iouse Rent .Allowance, etc 

in respect of the members of All India Services 

under them. The note below Rule 5A of lAS Pay 

Rule s 1954 provides that the ptagnation incre- 

ment shali be in the nature of personal pay and. 

shall not be taken into account for the purposem 

of fixation of pay on promotion to higher post._ 

This is to say, the stagnation increment was tc 

be ignored at the time of fixation pay on prom.-

otion. 

X) 	That in the subject of the Govt. of India 

letter at Annexure -9, stagnation increment has 

been appropriately described as Ad-hoc increme 

nt and therefore, it should not be confused 

with an 'increment' in the orcUnary sense of  

the term. A normal increment fully integrates 

into the basic pay of an officer. In fact the 

Coztd.., • .P/12 
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increment granted under Aunexure-9 was to be in 

the form of 'Personal Pay' and was to be ignored 

at the time of j)romOtion of the officer to a big-  

her grade and was to be adjusted against future 

increments. 

XI) 	That from the above, it would be clear that the 

ad.-hoc increment allowed to stagnating officers 

in terms of the letter at Annexure-9 issued by 

the Respondent No.1 1  was not an increment/incre-

ase in the Pay' against which the personal pay 

granted to the applicant for protection of his 

substantive pay in the State Civil Service was 

to be adjusted in terms of Govt. of India letter 

at Anne xure-4. It was a mere ad-hoe increase giv -

en in the form of personal pay which was to be 

ignored at the time of fixation of pay on promo-

tion to higher grade • Re spoJx1eLt N0,2 9  there fore _ 

rightly after judicious application of mind allo.-

wed the (ad-hoc) stagnation increment of Rs. 12 

in the pay slip at Annexure-8 in the form of per 

sonal pay in addition to the personal pay of Rs. 

800/- granted to the applicant to protect his 

substantive pay in the State Civil Service. Si 

larly the Re spondent 14o.2 allowed another (ad-h 

) stagnation increment to the applicant- on comp 

etion of another 2 years of service in the lAS, 

w.e.f. 5-12-.1992, vide pay slip at Annexure-lO 

Contd.. ...P/:L3• 
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increasing his personal pay on account of stagna-. 

tion from Rs. 125/.. to Rs. 250/-, This was alloweti 

over and above the personal pay of us, 950/- gran 

ted to the applicant to protect his substantive 

pay in the State civil Service for reasons stated 

above. 

That on appointment of the applicant to the junior 

Administrative Grade w.e,f, 1-.1-1993 the pay of 

the applicant was rightly fixed at Re. 4 1 700/- in 

accordance with Sub-Rule 6B of the Rule 4 of lAS 

(Pay) Rule s, 1954 whi cli inter alia p4ro vide s that 

the pay of a member of the service of the Senior. 

Time Scale, shall on appointment to the Junior 

Administrative Grade be fixed at the stage which 

is equal to his pay in the senior time scale, Sine 

-e the pay of the applicant in the Senior Time 

Scale was Ra. 4 1 700/- and Rs o  49700/- was a stage 

in the Junior Administrative Grade (Rs. 3950-125-

4700-150-5000/-.) his pay was correctly fixed .at 

Rs. 4 1 700/- by Respondent No.2 by pay slip at 

Annexure-32, 

That the Respondent No.2 issued a pay slip vide 

No. F,9(1)(1)-Fin(E)/88 dated 30-4-1994 long after 

the applicants' retirement from service (on 31-7-

1993) in supersession of pay slips at Annexures - 

8,10 and 12 directing recovery of over Rs. 7,500/-

(Rupees seven thousand five hundred) from the 

Contd., • .P/14. 



death-c retirement gratuity of the applicant. 

This was like a bc$lt frorri the blue as because it 

was not only a matter of recovery of alleged over 

payment, this was to cause considerable reducti-

on in the pensionary benefits of the applicant. 

The applicant had already filed a case be ore the 

Gauhati CAT beIng OA/126/93 (which was pending 

for hearIng when the impugned pay slip was issued) 

claiming that the personal pay of Rs. 950/ gran-

ted to the applicant to protect his substantive 

pay in the State Civil ServIce should be taken 

into account for calculation of his pension etc. 

Copies of pay slips at Annexures 8 and lo were 

made Anuexures in that case (/126/93) also whi-. 

ch formed the basis of the applicant's case, Res.. 

poiident No.2 was also a party to that case but 

had preferred not to file any written statement 

before the Hon 1  ble CAT. Even the Counsel appear-

ing on behalf of the State (Respondent No.2) did 

not raise any obje ction as to the correctness o 

the pay and pt- pay on the basis of which the 

aj)pli cation was made. But unfortunately Re sponde - 

nt No.2 unilateraly ordered reduction of the per-

soxial pay of the applicant to the extent of the 

aforesaid (ad-hoc) stagnation Increments by the 

impugned pay slip quite arbitrarily and illegally 

without application of mind. There was absolutely 

no cause for issue of such a pay slip. Respondent 

Contcl,. ...P/l5. 
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No.). had Opposed the applIcation before the Ron' b.. 

le Tribunal on other grounds but had never que st'. 

ionecl the correctness of the pay and personal pay 

allowed to the applicant as per the pay slIps fil-

ed by him In support of hi s claim. 

(Copy of pay slip dated 30-4-1994 is aniie-

xed hereto and marked Annexure-13). 

XIV) That the applicant made a representation on 14-7-

1994 before the liespoixlent No.2 against the impu-

gned pay slip dated 30-4-1994 on the ground that 

reduction of the personal pay of R. 950/- grant-

ed to the applicant for protection of his substa-

ntive pay in the State Civil Service to the exte-

nt of the personal pay granted for stagnation was 

not correct as the stagnation increment was not 

added to the (basic) pay but was provided as per-

sonal pay which was not to be taken into account 

for fixation of pay on promotion to higher grade. 

It was also pointed out in the representation that 

a case was pending before the Eon' ble Gauhati. CAT 

for taking Into account the personal pay (granted 

to the Applicant to protect his substantIve pay 

in the State Civil Service) for computation of 

pension etc. • It was reque stect that the matter 

might be reconsidered. But as nothing was heard 

about this repre sentation, the applicant riad 

another application on 3-1-1995 to fle spondent No. 

Contd. . . . . P/16. 



41- 

(V 

-16- 

reque sting for an early cancellation of the impug-

ned pay slip (Annexecl-13) and refund of Rs. 7 9 500/i. 

illegally deducted from the death-cum-retirement 

gratuity of the applicant following issue of the 

impugned pay slip. In reply to the same the Re spo-

udent No.2 has intimated vicle letter No.F.9(1)(3)-

Fin(E)/88 dated 8-2.1995 that the applicant's pay 

was refixed (vide pay slip at Annexure-13)in acco-

rdance with the clarification issued by the Govt. 

of India in their letter No.2686/93-AIS(II) dated 

17-12-1993 (copy not furnished). No clarification 

re garciing the Points rai sed in the applicant' s 

representation have been given in this reply as to 

how such refixation, quite contrary to the Rules, 

could be clone. 

(A copy of the repre sentation dated 3-1-

1995 annexed hereto and marked Annexure-14 and the-

reply furnished by Respondent No.2 is annexed as 

Anne xure - 14A). 

XV) That adjustment of the personal pay granted to th 

applicant for protection of his substantive pay 

the State Civil Service against the (ad-hoc) iner 

ment granted for stagnation was totally unjustifi 

ed, illegal and ultravires. 

The following hypothetical case would cia 

Ly the position : The applicant had been allowed 

Coztd.. ...P/17. 
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personal pay of Es. 950/- on 1-11-1989 to protect 

his substantive pay in the State Civil Service. 

On 5-12-1990 he was allowed (ad-hoc) stagnation 

increment of Es. 125/- and on 5-12-1992 it was 

raised to Es. 250/- due to another such incrent. 

But his personal pay of Es. 950/- was reduced by 

Es. 125/ w.e.f. 1-12-1990 and by Es. 250/ with 

effect from 1-12-1992 and by Es. 300/- with effect 

from 1-1-1993 thereby finally reducing the perso-

nal pay to Es. 650/ (from Es. 950/-). This caused 

serious zonetory loss to the applicant (a retired 

officer) in total disregard of the applicaxt' 

pending ietition before the Hon'ble Central Aclrni-

ni strati ye Tribunal. 

Assuming that the applicant had got a pro-

motion on 1-71993 to a higher grade, thea the 

amount of Es. 250/- would not have been taken into 

account for fixation of pay in the higher grade 

and left out as persona], pay to be adjusted agajn 

st future increments/increases in pay in accorda-

Lice with P.R. 37. It is therefore quite clear that 

the personal pay granted to the applicant to pi 

teet his substantive pay in the state Civil Servi 

ce and that granted for sagnatiou stood on the 

same looting and the personal pay granted to the 

applicant to protect his substantive pay in the 
State Civil Service can not and should not have 

Contd....p/1. 
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been adjusted against another persona]. Py gran-

ted as (ad-hoc) increment for stagnation which 

itself was liable to be adjusted against future 

increments in the event of protion to higher 

grade as aforesaid. The same amount cannot be 

adjusted twice against future increments, Respon-

dent No.2 had therefore allowed these (ad..hoc) 

stagnation increments (given as personal pay) 

rightly and correctly on application of judicious 

mind in the pay slips dated 31-8-1991 (Annexure.. 

8) dated 5-3-1993 (Annexure - 10) and dated 31-7.. 

1993 (Aniexure.-12) over and above the personal 

pay of Rs. 950/- granted for protection of the 

substantive pay of the applicant in the State 

Civil Service. But there was no justification 

what-so-ever for ordering adjustment of the per-

sonal pay granted for ptection of substantive 

pay against personal pay for stagnation w.e.f. 

5-12-1990, 5-12-1992 and 1..1..1993 as was ordered 

illegally and with retrospective effect vide pay ,  

slip dated 30-4-1994 (Anx:exure-13) which was 

issued bug after  the applicants retirement from 

service (on 31-7..1993) in supersesslon of the 

earlier issued pay slips. 

XVI) That there was no application of mind while issi 

ing the impugned pay slip dated 30-4-1994 (Anne; 

ure-13) is clearly evident from the fact that p 

Contd. . . . 
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of the applicant on his appointint to Junior Aclmi 

-nistrative Grade was fixed at Es. 5,000/- w.e.f. 

11-1993 by this (impugned) pay slip. As pointed 

out in para 7(XII) above, pay on promotion to Jun-

ior Miinistrative Grade was to be fixed in accor-

dance with the Sub Rule 6B of Rule 4 of the lAS 

pay Rules 1954 which inter alia lays clown that it 

should be fixed at the stage which ± s e qul to hi S 

pay in the senior time scale. So it was to be fix-

ec! at Es. 4 1 700/-. Aixl it was correctly fixed at 

Es. 4 1 700/- vide pay slip at Anliexuiv 12. But on 

what consideration it was refixect at Es. 5,000/-

w.e.f. 1-1-1993 (by Aimexure 13) Is anybody 'S ima-

gination. Such fixation was contrary to Sub Rule 

6B of Rule 4 of the lAS Pay Rule 1954 9 
 No clarifi-. 

cation has been given in the reply to the applic- 

ant's repre sentation (Anne xure 14A) regarding the-

se points. Clearly, therefore, the refixation of 

the pay of the applicant by the impugned pay slip 

has been done without application 0 niind though 

the responsibility of fi.xation of pay of an of fic- 

er like the applicant primarily lies upon the fles.. 

pondent No.2. 

XVII) That by wrong and illegal fixation of the applj 

nt's pay in Junior Aclnilnistrative Grade at Es. 

5 1 000/- instead of Es. 4 1 700/- w.e.f. 111993 

Re sponde nt No • 2 had further reduced the pe nsi 

Contd.. • . .P/20. 
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bexie Li ts of the app U cant prior to the cie ci si on 

in Case No • A/ 125/93 (in which the Hon'ble Gauhati 

CAT have kiLxUy dire oted that the personal pay 

granted to the applicant for protecting his subst-

antive pay in the State Civil Service should be 

taken into account for calculation of his retire-

ment benefits). Respondent No.2 calculated the 

applicant's pension etc • on the ba si s of hi s pay 

QI  Rs. 5,000/- fixed by him by the impugned pay 

slip. In fact, the pay of the applicant fixed at 

Rs. 4,700/- in the Junior Adraini strative Grade 

(of Rs. 3950-5000) w.e.f. 1.1-1993 by pay slip 

Annexure 12, 111 accordance with Sub Rule 6B of 

Rule 4 of lAS Pay Rules 1954 was in order and sho-

uld not have been enterferreci with. The pay of Rs. 

4 1 700/- plus the personal pay of Rs. 250/- granted 

for stagnation should have been the basis for 

calculation of pensionary benefits to the applica-

nt (pending order of Hon'ble Tribunal) on inclus-

ion of the Personal Pay (i.e. Es. 950/-) of the 

applicant granted for protection of his basic pay 

in his subetantive post of State Civil Service 

Prior to his confirmation in the lAS. Now the 

personal pay of Es. 950/- is also to be taken in-

to account for calculation of pensionary benefits 

as per the cleci si on in Case No • OA/ 126/93. 

(A copy of the operating portion of the 

Coxtd.,. • .P12l. 
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deci sjox of Ron'ble Gauhati CAT in case No.OA/125 

/93 is annexed hereto and marked Annexure 15). 

XVIII) That there was no Rule or NotIfication which req-

uited or authori sed taking into account of the 

personal pay granted for, stagnation for fixation 

of pay in the higher grade as on 1.1-1993. But 

apparantly the Re spoixlent No.2 had quite arbitra-

rily taken the personal pay for stagnation into 

account and fixed the pay of the applicant illeg-

ally at Es. 5 9000/- w.e.f. 1-1-1993 and calcula-

ted his retirement benefits at Es. 5 1 000/-. 

xix) That the Re sponclent No.1 has i ssued a Notificat-

ion vicle No.20011/14/93/AI8(II)-A dated 6-71994 

long after the applicant' s retirement from serv-

ice (on 31-7-1993) by which the words 'for the 

purpose of fixation of pay on promotion to higher 

posts' occuring in the note below Rule 5A of the 

lAB (Pay) Rules, 1954 have been omitted with 

retrospective effect, i.e. v.e.f. 30-9-1993 the 

applicant had, in fact, retired even before 30-9-

1993. Now after issue of this Notification, the 

(ad-hoc) stagnation increment qualifies to be 

taken into account for fixation of pay in the 

higher grade, on promotion, in respect of those 

officers who were promoted on or alter 30-9-1993 

but this is not applicable to the applicant who 

had moved to higher grade w.e • I • 1-1-1993 and 

Contd.....?/22. 
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retired on 31-7-1993. Moreover, it is worthwhile 

to note that the stagnation increznt continues 

to be in the form of personal pay. 

(A copy of the said Notification dated 

6-7-1994 is annexed and marked Annexure 16). 

XIX-A) That in the explanatory memorandum attached to 

the said Notification, the following certificate 

has been given :- 

" It is certified that no member of lAS 

is likely to be adversely affected by 

this Notification being given retrospec.. 

tivo effect". 

Thus it is clear that the object of this Notifi-

cation is to give benefit to officers and not to 

take away, with retrospective effect, the be nef-

its already enjoyed by retired officers. 

U) 	That there is nothing in this flotification (Ann- 

exure 16) which calis for reopening of already 

settled cases specifically cases already settled 

before 30-91993. The applicant received upgrada. 

tiozi in the lAS only once, i • e • on 1-1-1993 from 

senior time scale to junior Administrative Grade 

(before his retirement from service on 31-71993)1 

• His pay was also rightly fixed at Rs. 4,700/ 

in Junior Administrative Grade by pay slip at 

ContcL. 0 .. 0 P/23. 
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Aicexure 12 9  But by £ ssuing the impugned pay 

slip (Annexure 13) after the app1icants retire-

znt from service the Re spondeit No.2 has up set 

already settled position . without any just or 

reasonable cause. The impugned pay slip (Annex-

ure 13) had been issued by Respondent No.2 on 

30-4-1994 in supersession of earlier pay slips 

long before the issue of the Notification dated 

6-7-1994 (Annexure 16). The said Notification 

covers promotion cases that have taken place on 

or after 30-9-1993. But as the applicant had 

received upgradation on 1-1-1993 and retired 

from service on 31-7-.1993, this Notification 

was un-applicable and of no consequence so far 

the case of the applicant was concerned. 

XXI) That the following table will show the relative 

position of the pay and personal pay allowed 

to the applicant by Respondent No.2 through 

different pay slips but later on unsettled by 

the impugned pay slip. 

Contd. .. . . P/24. 
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Pay and }rsonal Pay allowed to the 
applicant vide the impugned pay slip 
vis-a-vis his actual entitlezut. 

Allowed by impugned pay slip 	 Actual entitlent 

Effee- 	Pay 	Personal P. P. 	Total ia P. P. for P. P. Total ima- 

tive 	 pay to 	for 	 protect- £01' 	 rkso 
ion of 	stag 

from 	 protect 	stagna r  
substan- tjon. 	 Substant nat- 

tive pay 	 6 	lye py ion, 
in the 	 in State 
State 	 Civil 
Civil 	 Service, 
3ervice. 

- 	 5,650 (a) 

125/- 	5 9 775 (b)• 

250/- 	5 9 900 (c)i 

.250/- 	5 9 900 td)I 

1.11.89 4 9 700/- 950/- an 	 5 1 650/-s 4,700/- 950/- 

5.12.90 4 1 700/- 825/- 125/ 	5,650/- 	4 1 700/- 950/- 

50 22 0 92 4,700/- 700/- 250/- 	5,650/- i  4,700/- 950/- 

1. 1.93 5,000/- 650/- as 	 5,650/- 	4700/- 

6 

950/- 

Remarks 3- 

No dispute. 

The entitlement was duly allowed by pay 
slip dated 31-81991 (Aunexure-8) which was 
superseded by the impugned pay slip. 

(e) 	The entitlement was duly allowed by pay slip 
dated 5-3-1993 (Annexure-lO) which was superseded 
by the impugned pay slip. 

(d) 	The entitlement was duly allowed vide pay slip 
dated 31-7-1993 (Annexure12) which was superseded 
by the impugned pay slip. 

8. Details of remidie s exhausted. 

That the applicant iade an application to Re spoLi- 

Contd.,. .. 
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-dent No.2 on 14-7-1994 reque sting for reconside-

ration of the decIsion regarding issue of the Imp.. 

ugueci Pay slip (Aimeure-13) which was issued in 

supersession of correctly issued pay slips (at 

Anne xure s 8 1 10 and ]2) long after the applicants 

retirement from service. But as no reply to the 

representation was received, he made on 3-1-1995 

another application to Re sponclent No.2 copy of 

which has been placed at Annexure-14 praying for 

cancellation of the impugned pay slip by 319 1. l99 

-5 and refund If Rs. 7 1 500/- Illegally recovered 

from his death.-cum-retirement gratuity following 

issue of the impugned pay slip. But the reply 

given by Respondent No.2 (vide Annexure-4A) faj 

is to clarify the points raised in the represen-

tation and simply states that the pay was refixed 

accordIng to the clarification given by the Govt. 

of India. 

90 Matter not previously 
filed or pending before 
any court. 

The applicant further declares that Jthe did 

not previously file any application before any 

court in respect of the matter In the present 

application and no such application suit or writ 

is pendIng before any Bench of the Tribunal or 

Court. 
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10, Relief sought. 

In vIew of the facts rnentioned in the foregoIng 

paragraphs, the applicant prays for the foliowiug 

reliefs :- 

For an order cancelling/quashing the 

ix)ugned pay slip No.F9(1)(l)-Fin(E)/88 

dated 30-4-1994 (Annexurea-13) whIch was issue 

long after the applicants retirerint from sex' 

vice (on 3171993) in supersession of pay 

slips dated 31-8-1991 (ALinexure-6), 5-3.1993 

(Anne xure -10) and 31-7-1993 (Anne xure .12). 

For an order declaring that the pay sli-

ps issued earlier by respoixient No.2 copies 

of which appear at Annexure 8 1  10 and 12 were 

correctly issued and direct the Respondents 

not to interfere with the sa •  

(C) For an order directing that the retire-

tent benefits of the applicant should be cal.' 

culated on eio1unts which should not be 1e 

s tha.fl Rs. 5,950/. (i.e. pay Re. 4 9 700/-

personal pay Rs. 950/- and personal fay for 

stagnation Re. 250/... 

(ci) For an order dire ctng the Re spoi'1ents 

not to apply the Notification issued by flee-

iozldent N0.1 vide No.20011/14/93-Ala (11)-A 

E a 

Contd.. . . . P/27. 
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dated 6-71994 in the case of the applicant as he 

d i d not get any promotion on or ater 30-9-1993 

and had, in fact, retired from service on 31-7 

1993 

• 	 (e) For an order directing the Respondent No.2 

to refund Rs. 7 9 500/- which was illegally recov-

ered from the death-cum-retirement gratuity of 

the applicant consequent upon the issue of the 

impugned pay slip (Anuexure13). 

(1) Other reliefs which the applicant is entit-

led to under the Law and e qui ty. 

Interim order, if any, prayed for ; Nil. 

11. Particulars of Istal order in respect of the 

application fee •: 

Number of Indian 1sta]. Order : 6 O( 

Name of issuing 1st Office : 

Date of issue of the Pbstal Order ; 

lbst office at which payable : (3auhati, 

12. List of enclosures : 

1) Copy of Notification N0.10(13)-GA/79 dated 

25-11-1980 issued by Re spondent No.2 appoint-

ing the applicant to Tripura Civil Service 

Grade-I 011 ad -hoc basi •  

Contd.. . . .P/28. 
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Copy of Notificatiox.i No.F.2(6)-GA/78 dated 

7-11-1985 issued by Respondent No.2, appoin-

ting the applicant to Tripura Civil Service 

Grade-I on substantive basis. 

Copy of pay slip issued by Respondent No.2, 

vide No.F.9(1)(1)-Fin(E)/88 dated 26-4-1989. 

Copy of letter No. 11O3O/25/87AIS(II) dated 

21-1-1988 issued by Respondent No.1 1  which 

provides for the entit16meit of the differ-

ence between the mamum of Senior Time Scale 

of lAS and the substantive pay in the State 

Civil Service as personal pay. 

Copy of Notification No. Mo15/31/8?AI8. I 

dated 5-12-1988 issued by Re spondent No.1 

appointing the applicant to lAS. 

Copy of Notification No.14013/8/90-AIS(III). 

dated 11-1991 issued by Respondent N0.1 

confjrijng the applicant in the lAS. 

Copy of Pay slip N0.F.9(1)(l)-Fin(E)/88 dated 

15.11-1989 issued by Respondent No.2, 

Copy of Pay slip N0.F.9(l)(1)-Fin(E)/88 dated 

31-8-1991 issued by Respondent No.2, 

Copy of letter No.20011/5/90/AIS(II) dated 

4-6-1991 issued by Respondent No.1 providing 

for ad-hoc stagnation increment, 

Contd. .. . . P/29, 
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10) Copy of Pay Slip No.F.9(1)(l)-Fin(E)/88 dated 

5-3-1993 issued by Respondent No.2. 

U) Copy of Notification No.F.10(2)-GA/76 dated 

14-7-1993 issued by Respondent No.2 appoint-

ing the applicant to ,.Ttuiior Adiinistrative 

Grade. 

Copy of Pay Slip 11o.F.9(l)(1)-1in(E)/88 dated 

31-7-1993 is sued by Re spoLxlent 11o.2 0  

Copy.of impugned Pay slip No.F.9(1)(1)-Fin 

(E)/88 dated 30-4.1994 issued by Respondent 

No.2 in supersession of earlier Pay slips. 

Copy of application dated 3-1-1995 made by 

the applicant to Respondent No.2 for early 

cancellation of the impugned Pay slip anti 

refuz1 of Rs. 7 1 500/- illegally resovered 

from the applicants tie ath-cum-re tireir nt 

gratuity following the issue of the impugned 

pay slip (Annexure-13). 

14A) Copy of letter No.F.9(1)(3)-Fin(E)/88 dated 

8-2-1995 issued by Re sporiient No • 2 in reply 

to the application referred ta in Annexure - 

A copy of the operative portion of the deci-

sion in OA/125/93 passed by the lion' ble 

Gauhati CAT. 

Contd. • 0 0 P/300 
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16. Copy of Notification No,20011/14/93AI$(II)-A 

dated 6-7-1994 issued by Respondent No.1 auth-

orising (w.e.1. 30-9-1993) taking into account 

of (ad-hoc) stagnation increment for fixation 

of pay, on protion, to higIr grade. 

179 Vokalatnama, 

18. Postal order .  No, 	 dated el 
for Es. 50/-. 

VERIFICATIO N 

I, Shri D.K. Bhattacharjee, S/C. Lt. D.B. iatta-

-charjee, aged 59 years, retIred from Qovernnt service, 

as a member of the lAS on 31-7-1993 now resident of 80 

Akhaura Road, p. o, Ramnagar, Agartala, Tripura do here by 

verify that the contents of paragraphs 7(1) to ?(viii), 

?(xiii), ?(ziv) and ?(xix), are true to my personal kflow-

ledge, paragraphs 7(ix) to ?(xii), 7(xv) to 7(xviii), 

7(xx) and 7(xxi) are believed to be true to 'Legal Advice' 

, rest of the foregoing application are my humble submiss-

ion and prayer and that I have not suppre ssed any material 

fact, 

fyyn 
Dated :C lto' 
Place ; Agartala. 	Signature of the Applicant. 
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NO.F.26)78 • 	

Govern'nt of Trpura 
Appojnt.ent & Srvjc 	Depart.'nent 

Dated, Agartala the November 

7, 1985. 

rLQ I, I F ! 	12 

In pursuance of Rule 30of Tripura Civij Services 
Rules, 1967 and in continuation of Appointment & Services 
Department 3tifjcatjcn o.F.10(I5)/79 dated 610,8o 
(2nd amen&ientl read with JJOtificatjon 1,30.F.19(13)/79 
dated 17.11.80, the fol1jg Confirfl)ed TCS Gr.II OffI-
cers are appointed to the TCS Gr

, I(Selection Grade) of 
Tripura Civil Service on substantive basis 

with effect from 12.6.85 and until further orders : 

SNEt  Iame of OffIcer 

1. Shri ML,, Das, TCS Gr,I 

2, Shri S. Deb Roy, TCS Gr.I - 

 Shri S,U, Gupta, 	TCS Gr,I 	- 

 ShrI D.K. Bhattacherjee, 
TCSGr. I 

'5. Shri H. M. Choudhury, 	- 
TCS ar. I 

 Shri H, 	P. Shiv, TCS Gr,I 	- 

Shri J.P. Gupta, TOS Gr,1 -  

Deputy Secretary, Civil 
SecrQtarjat Agart, 
Dy. Chief Executive 
Officer, Tripura Tribal 
Areas Autonomous District 
Council, Agarta, 

Add],, D,M. & Collector, 
West Tripura, Agart aa  

Dy. Secretary, Civil 
Secretariat, Agartala, 
Inspector General of 
Prisons, Tripura 
Addi, Registrar, 
Co—operative Societies, 
Tripura, 
Dy, Secretary, Tripura 
Public Service Crnmj-
ssion, Agartala, 

The above Notification is issued in Continuation 
of Appointment & Services Department Notification 
No.F.10(13)_c/79 dated 22.11,82 and dated 12,6.83. 

By order of the Governàr, 

1k 

'-, 

• 	• 

Sd! - 
(P. C. Sharrna) 

Joint Secretary to the Govt, of Tripura. 
Copy to :- 

1, Chief Secretary, Tripura, Agartala 
*** 

Sd/— 
(P.C.Sharma) 

Joint Secretary to the Govt. of Tripura. 

CO 
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n (E)/88 Goernrenf- I'riptLra 
* 	Civil Sec retarjat - 

Finance Department 
(Establishment Branch) 

1 

Dated, AGARTALA, the 26th April, 1989, 

PAY ETC. REGULATIOI SLIP (PROVISIO.L) 

The Officer named is entiUed to draw pay etc • at the 
monthly rate shown below from the date(s) specified 

less the amourt already drawn. 

In case the Increment(s) shown as admissible has already 
been drawn or has been withheld, this authority shouic be treated 
as void to tha extent. 

In cage the officer is on leave on the date of increment 
the financial benefit from the increment will accrue from the 
date the officer resumes duty. 

Name, designation and  
scale of pay. 	

From 	From From 	REMARKS. 
'  

13.5.88 1.1188 

Shrj D, K1 BhattacherjeelAs 

	

R,g 3200_100...3700...11254700/ 	 Increment allowed, 

Pay •.. 	
... 	4700/- 4700/- 

Personal Pay 	... 	650/.. 800/ 

Other allowqnce 	- 	As adissjbje under 
normal, rules, 

(B B. hattacharjee) 
Finance Officer & 

Deputy Secretary to the 
C0P 	 Government of Tripura. Y/orwarded to :- 

Shri D. K, BhattcherjeeI, 
Commissioner of Taxes, Tripura, 

2. The Addi, Commissioner of Taxes, Tripura. 

3 • The Appointment & Services Department 1, Civil Secretariat, 
Tripura, Aarta1a. 

4. The Estate Officer, Public ilorks Department, AgartaTh. 
Bimal Roy 

j 
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3) ------- No.l13o/25/c7&Is(I) Governeent of In ?'iipistry 	 dia 
of Personnel Pb1jc Grievances 

 and Pensions Department 
of Personnel & Training 

New Delhi,the 21st January,19880 
To 

The Chief SecretarIes, All State Governent/n1 	Territories 
Subjec:_ Regulaj0 of pay in the senior time scale of officers proccted from the State Services in the IA 
Sir, 

I 
am directed to Invite a reference to cIause(8) Section(l) of the Schedule II to the lAS (pay) Rules which provjdes that the basic pay of a promoted officer in the 

lAS tIm scale shall not exceed the pay and would have drawn in the Lime scale of the lAS 
as a direct redult on that date if he hd been appojfl 	

to the lAS on the date on which he was applinted to the State Civil 

the 	 " 
Services 0  it has been poin-that in some cases pay drawn in the 

ted out 	
"Lower Scale or "higher scale" as 	Ca 	my be as defjed In Schedule II to the IAS(Pay) Rules,se a 	, 

 on the date of appontment to the lAS, 
Is more than the maximum of the senior time scale of 

IRS. 20 	
1

Such cases have arisen where 
the pay scales In SCS have been higher thar the pay ca1e of the senior time scale of IAS, The W Pay Cc 	

have observed that the State Governrent must ensure that the pay scales of feeder servicesto the lAS ar 
3. 	

e 	not higher. than the pay scales of lAS 0  the Stat 	Vhile these observatjons rriight be kept in view by e Government s  in revjjg the pay scale of the State Services in order to remove the hardship Which would be caused by restricting the pay to the maximum of the 
senior time scale whre pay drawn in the SCS is more than the maximum 

of the senior time scale, It has been decided that the pay in such Cases may be regulated as under :- 

here the pay drawn by the promoted officer in the "Lower Sca1e or 
"higher scale" as.the cOse may be, 	is higher than the maximum of the senior time scale of the lAS, he shall be enti-tled to personal pay equal to the difference subject to the following conditions :- 

(i) Pay plus personal pay shall not exceed 
Rs.70c/_ per month, 

and 
The persor1al pay shall be absorbed in 
future Increents/jncreases of pay ". 

1 

.t. C. 
SeC' CO1 1  

Yours faithfully, 
Sd/- 

(V. R. Srinivasan) 

Copy to:- 
Deputy Secretary to the Government India. 

All Ministry and Department of the Govt. of India. 

Deputy Secretary 

GCE.Rr CF TRIPURA AppoIr'm11EI -r & SERVICES DEPIRT:EUT, 
Dated, 

Copy to :- 

All Heads of Departments/Finance Departsent for information 
Sd!- 	1.3.88 
(P.G.Ghose) 

Under Secretary tn th 	,..c 

Sd/- 	 - 
to the Government of India 

AG AR TALA 
the Ist March, .' 	1 88. 
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TO BE PU6LISHED IN i GAjETrE CF I!'DIA IN PAR I 
SETIQN 2 

iio.F. 14O15/:1/67_AIs. I 
Governert of India 

Ministry of Persornel, P.0, & Pensions 
Department of Personnel & Training 

New Delhi, the 5 December, 1988. 

-.---- 

In exercj50 of the powers conferred by sub-
rule(J.) of rule 6 of the Indian Administrative Service 
(Recruitment) Rules, 1954 read with sub_regu1atio(1) 
of reguIaUofl9 of the Indian Administrative Service 
(Appointment by Promotion) Regulations 1955, the President 

is pleased tc appoint S/Shrj (1) S. Banerjee, 
(2) S. N, Gupta, (3) D. , Bhattacherjee (4) H. M. 
Choudhury, (5) J.. uupta, (6) S. B . Sen, (7) s.j<. 
Ganguly, members of the State Civil Service of Tripura 
to the Indian Administrative Service on probation and to allocate them 

to the Joint Cadre of Manipur_Trjpura 
under sub-rule (1) of rule 5 of the Indian Administrative 
Service (Cadre) Rules, 1954, 	

I 

C- - 

( MS. M.ATHUR ) 
DESK OFFICER. 

To 

The Manager, 
Govt, of India Press, 
Faridabad (Har-yana, 

No.F. 14015/31/87_AIS. I 	New Delhi, the 5,12.1988. 
A copy a is forwarded for information to the 
following 	:- 

1, The Chief Secretary to the Govt. of Tripura, 
Agartaja, (.ith 7 spare copies for onward 
.transmissjon to the Officers concerned). 

• * 	** 	 * * 

Sd/- 
M • S • MAT HUR) 

DESK OFFICER. 



ANNEXURE.. 6 

iI 
TO BE PUBLIS-jpj IN THE GAZETTE: OF INDIA PART I SECflON 2) 

No. i 4Ol3/8/9.AIS (III) 
Governjent of India 

Ministry of Personrel, P.G. & Pensions 
( DEPARTJJ OF PERSONNEL & TRAINING 

) 
** * 

New Delhi, the 10-1..91. 

_NO_TIFI _CA_T ION 

In exercise of the powers conEerred by rule 3A of the 
Indian Administrative Service (Probation) Rules, 1954, the 
President Is pleased to confirm, In the Indian Administrative 
Service, the fo11ovIng members of the Indian Administrative 
Service borne on the Joint Cadre of Manipur/Trjpa with 
effect from the date shown against each :- 

J. Shrj S.!3anerjee 5.12.89 
 Shrj S.i.Gupta 5.12.89 
 Shrj D.k.Bhattacharjee 5.12.8 

4jShrj H.M.Chodhuzy 5.12.89 
 ShrI J.P.Gupta 5.12.89 
 Shrj S.B.Sen 5.12.89 
 Shri S.K.Ganguiy.  5.12.89 

Sd/- 
(S. Subhadra ) 

Under Secretary to the.Govt. of India. 
Tele : 3012285 

To 
The Manager,. 
Govt. of India Press, 
Faridabad (Haryana) 

No.F. 14013/8/90_PJS(III) 	New Delhi, the 10.1.91. 
A Copy each is forwarded for information to :- 
1. The Chief Secretary to the Govt. of Tripura,Agartala, 

with reference to their letter No.F.12(2)_GA/87(L) 
ktkxi..1j1 dated 23.6.90 (with seven spare 

copies for the officer concerned). 

r . 

 

C. S. 

!,t L 

Sd/-. ( S. SUEHADRA ) 
Under Secretary to the Govt. of India, 

Tel : 3012285. 



k 

OPW  

6 tO'4 gB9 

GOVERNM ENT OF TPJPURA 

civiL SECRETARiAT 

FINA!cI DEPAt4E 41  

(ErAØLU1Et BANCH) 

AU 	-7 

Daft& Aria1a, the 	th Nov0, 
1989 

PAY ETC. RIG1JLUON SLIP (P ao VISiONAL) 

The OffiCCf(5) 
named bePow is aitiikd to draw *J etc. at the monIby rate(r) shown from the 

date(s) specified 

lcss the amount already drawn. 
-------- 	

-------------- 	 11 

in case the payJlcaVes YfU1!(.) 	
35 ad!t1 	resdy been draoc or withhcld or is not own  

authOltY shall be trc3ird as void to that estent- 
due under ruics or order, this 

In C3sC 
the offlccr is on ka'lC ootbe date of 	

the fir'EriCii1 ben.e1i from the frcmcnt will accjue 

from the date of rcsumPti0flo( duties by the ox(s) coxeed. 

DedUCii01 of fund 5 	ptJOflS and C°' 	 ad 	 Gc'''t dues should b. 

afcted. Nothing 5houId be drawn byod 
what is antorised bcow. 	- 

Nam— Shri 
D.K.hattaCherjC,I. 

- Djrector,IflfOrtflatiOfl.CU1tal ifLai.rs & Touri$zfl, 

Dcsgnatton 	Rs.3200-4700/- 

Scc  
-. .' 

Name, designation and 	 * From From 	From 	From 	REMhRKS 

• 	 I 	 ' J 	3 	4 	5  
111,89 

;. Pay 	substanti/Ol1ciatiog 	Rs47)(Y/... 	• 	 IIlCre:nent is 

2 Icv' Salary 	

al bed 0  

3 SpecialPay:- 

4 PcrsonaiPayiL. 950/ 

5. Allowances :— 

D. 	
Other lbowan es tier rul S 

- 	 applic 1e t lASicers 

• 	A.D.A. 	
0 

• 	C.A. 

HR.A. 

• 	Other allowunccs  

______ 	 •0 

(S.en) 

COP! wardcd 	
Duty, 

s /Shrj 	
Departinent(stt. 

XnC1,.,ovt 0  or 2ri u 

Director,I.c. 4 T,GoVt o Tripur 	
S 	

Tosm,GovtofTripura 

e APPOidtinrat & S -rv,ces Dcp rtntiect, Cä Secret 
4. The Etatc Oflccç P. W. a 	

npura AgnrtJa 

TGPA 

(I., 
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GOVERN'4uMr OF 1TIPURA 

CIVIL SECRtTARAT 

FiNANCE DEPARTMENT 

(ESFA3LS}IfENf BRANCH) 

N0.p09(1) (1).?in(E)/98 	S 	 Dated, Agartala1 thet 0,19 9ust 

PAY Erc. 1{1GULAT{ON L.1P (PdOvisIo:TAL) 

	

The officer(s) nazn,d below is eaiz!c.! to Li ixvi 	 iihb T3te(S) shown From the date) specified less the amount aireaiy drawn. 

in cac the pay/ 1 eaYes.1!aryfinrcrnii(c) 	 H%JhC h 	le.1y been iijwn or 	or 4 not due underruics or odcr, this authodty slul 

in ease the or is oaeave Ca the 	............', t1ie 	m.aciJ bcnei from the iacrcnient will acue from the date of resurnpim of duties by th 

Dcductiois of fundsubccrt( 	5.!r.d 	 Of IJS 	
csnd other Go'erw.t dues should bø afY:ctcL Nothing honlJ be driwn beyo.d Wixt is aj 

acne :.- Sri D.I(.Bhattcherjae. lAS 
Designation ;— Joint Secretary. Govt of Tripura. 
Sa1e :— 	Rs. 3200.4700/. 

Name, dxiAgajtixi 4tnfj  
sCaIe (piy 	 f'rn 	Fr 	From 	

REMARI 
 6 

	

. ........................... 

5.12.9 	

1 
- 	 his issues in 

I. Pay 	
Ra. 47OQ/ 	

ontinuation of the 
ay slip issued 

LcavcSalary:_ Personal Pay;- 950/ 

	

	

arlier under the 
uthority of even 

Special Pay 
:— 

Personal Pay;. l25/ (for sanati 	
umber Dt.15.11.89. Personal Pay 	

I 	I Allowances 	
Spl. ay 	Other al1owanc s DA. 	
as ad ssLbl to A1f3 of fi ers •  

A.L'.A. 	

I 	 I  C.A. 	

S 	/ 
FLR.A. 	

I Othcr aJfowan 	 . 

I 	

I 	I 

- .......-S.-S•w 	-, ,-. -- ---. S.- _ 

r..o, 

Zfe%n
flhattacjerjee, lAs, JointSecreta.y DicjcrI.C.A.T. 
to 	A.* *A *T 0, Govt of Triptira, Agarta.1a Th 	 & Services 

	AgrLJ, The Estate 0/fleer. P. W. D. Artmla 	. . 	S  

TGA49 1 C.. N. 1860. 

'S.-', 
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i.IIN!ISTRY CF PERSCn;EL, 	.G, A!•;D PE11SCUS 
DEPART NT OF PE1S.J:. L £ ThAINI13 ) 

NO. 2OO11/5/9OIS(iJ) 
GOVE?T CF I3IA 

;s iu- i, the 4 June, 1991. 

To 
* 	The Chief Secretaries of 

411 the State Governments and 
Union Territoties. 

Subject :- Recommendations of the Fourth Centraj 
Pay Cornnission grant of ad—hoc incre-
rnn4 to ep1oyees stagnating at the 
iaximurn of their scales of pay. 

Sir, 

I am directed to sar that it was decided 
vide Ministry of Finance GffIce )emorandum No.7(20)/ 
E.III/87 dated 7th June, 1990 to treat stagnation  
Increnents as pay for the purpose of. calculating DA, 

CCA, F-IRA and retjreent benefits in respect of the 

Central Civil Government servants, This is, however, 

not to be taken into account for the purpose of fixa-
tion of pay on promotion from one grade to another 
grade. These instructions were extended in the Cases 

of Officers belonging to the All India 'services who 
are serving in connection v, ith the affairs of the 
Union, vide our letter of even number dated 1-4-91. 

It was also suggested that the State Governments may 

consider extending these benefits to the members of 
All India Services serving under them, in the light 

of rule 2(b) of the All India Servjces(Condjtjons of 
Service Residuary Matters) aules, 1960 0  

2. 	 The matter has further been considered 
and it has been found desirable to clarify the exact 

1implications of the communication made vide our letter 
dated 1-4-91. Whereas stagnation increments are not to 

be counted for the purpose of fixation of pay on pro-

motion the State Govrnrnents have been requested to 
consider the desirability of taking stagnation Incre-

ment,into account for the purpose of calculation of 
DA, -IRA, CCA and pensionary benefits in respect of the 

members of the All India Services serving under them. 
In respect of grant of Dearness Al1cwances and 

Contd. . , .P/2 

) K 
IN 
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.1 

2 

pensionary benefits to the ebers of the All India 
Services, the rules apljcab1e to 'them are the. 7  same 
irrespective' of whether they are vorking in the States 
or are the Centre. Further, under the All India Servi- 
ces ( House Rent A1lc,ance ) Rules, 1977 1, whereas mem- 
bers of these services serving in connection with the 
affairs of the Union are entitled to draw House Rent 
Allowance at the rates and subject to Cofldjtjon sped- 
fled by the Central Government in respect of officers 
of the Central Civil Services Groip 'A' those serving 
in their State Cadres are entitled to draw this allowance 

at the rates specified by the State Gvernments concerned 

in respect of Officers of the State Civil Services, 
Class I provided the alio',2nce, the allowance thus,. 
allowed to them is not less. than what they would have 
drawn had they served in connection v. ith the affairs 
of the Jnion at the same station. It would thus be 
observed that it would be necessary for the State 

Governments to extent the instructions Communicated 

to them vide our letter dated 1-4-91 to the All India 

Service Officers serving under them in regard to Dear-

ness Allowance and pensicnary benefits. The same will 

be the position in respect of House Rent Allowance In 
Ccse the benefits afforded to then by the State Govern- 
ments concerned are inferior to the benefits which would 
have been admissible to thefl had they served under the 
Central Government at the vcx 	same station. 

3. 	 Regarding counting stagnation Increments 
for the purpose of calculation of City Compensatory 
Allowance to the All India Service Officers serving 
their State Cadres, the Position would however be 
different. As per the All India Services(Compensatory 
Allowance) Rules, 1954, which includes the grant of 
City Compensatory Allowance also, admissibility of 

this allowance the members cf the All India Services 

is regulated by the orders of the Government under 

0 	Contd. . . 
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whom such members are, for the time being, serving. 

The question of counting Stagnation Increments for 
the purpose of calculation of CCA, for the All India 
Service Officers serving in connection with the affairs 
of the States would, therefore, require to be decided 
by the State 3overTents concerned themselves. 

4. 	 It is requested that the above position 
may be brought to the notice of all concerned for 
necessary action. 

Yours faithfully, 

• 	Sd/.. P. N, Narayana 
• 	 3-6-91 

- Director, 

GOVEhErr CF TRIPURA 
PPCI1 	& SERVICES DEPARTMEf 

Dated,Agartala,the 3rd July,1991. 

Copy to :- 

1. All IAS/IPS/IFS Officers for information 

Sd/- 	3-7-91 
( M. Majumder ) 

Joint Secretary to 
the Government of Tripüra, 

c* 
LI  

: 

C .  
t 
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GOVERNMENT OF TRIPURA 

CI VIL SECRETARIAT 

F1NACE DEPARTMENT 

(ESTABLISHMENT BRANCH) 

N0p9(1) (1)—Fi(E)/88 

10 

Dated, Agarl&t, the 5th T'larch, 1 93.  

PAY ETC. REGULtI ION SLIP (PROV1SIOM.) 

The officer(s) named below is entickd to Jrziw pay etc. at ile monthly rate(s) shown from the dute(s) specified 
less the amount already drawn, if any 	 - 

In case the pay/leave salary/increment(s) shown as adznissble has alseady been drawn or withheld or is not 
duo under rules or order, this authority shall be treated as -id to that extent. 

In case the officer is on leave on the date of increment. the fitancial bcoefit from the incrcment will accrue 
from the date of resumption of duties by the officers) concerned. 

Deductions of fund subscriptions and recoveries of loans and advances and other Government dues shall be  
affected. Nothing shall be drawn beyond what is authcrised below. 

Name:— Sriri 

Designation:.-... Ad.1.ecretary, Govt.of Trieura. 

Scala 	 c.3200-4700/- 

From L..om . From 	From 	REMARKS 

5.2.92 	 4 	5 	 6 

lavoSaiary:_Pr3l Pay :L 
Mrs . 250/— ( Pcrscnt1 Piv 

Special Pay :— 	 for stnzjt -iort 

Personal Pay ;- 

Allowances 

	

	 1, Other a11ownce3 a. 
arnjssi;u1e urAer 

D.A. 	 AIS Pa  

AI.D.A. 	 L 

C.A,. 

H.RA. 

Other al!ances ur  

Signature 	 I 

S. K. DUT Decignaifon 	(T 

/ 	 Under 

Cover rnent L rripura Co'forwardcd to :— 	
Finance Doprtn.nt. 

't(Shri oK.Zhattachrje,I4 ,d1Seretary to the Govt. of Tr1Ura,S.A. 
The Under 	crtary,S,A.z,rt-nent. 	 be?artrnnt,Agta1a. 
The Appointment & Services Dpartmerit, Civil &crctazial,.Tripura, Agartela. 

The Estate Officer, P W. D. Agartala. 

TGPA-43-92-10,000--J. C No. 3425. 

Name, designation and 
scale of pay. 

1. Pay :—Substaative/OfflciaUug 

FA 



AZNEXUR. II 

GOVER 	OF TRIPURA 
APPOL'mr AL) SVLEs DEPARTmENT 

Dated,Agartala the 14th July'93 

_U_OI j_1cAr1014 

The Governor is Pleased to appoint the following 

lAS Officers of Tripura part of Joint Manipur Tripura 

Cadre to the Junior Athnjnjstratjve Grade In the scale 

of 3950_125_4701550/_ (non functional) with 

effect from the .1st January, 1993. 

Shri Y,P.Sjgh, lAS (MT : 84),:  Collecto,, SouthrTpjpurá 	ji-'• 

Shri R.P.Meena, lAS (MT: 84),Addjtjonai 
Secretary, Goverrnt of Tripura. 

ShrI S.N.Gupta, lAS (MT: 84), Director 
Settlefnent& Land Records, Govt. of Trlpura. 

Shri D.K.Bhattacharjee lAS (MT: 84) ,Additjonal Secretary, Governt of Tripura. 

Shri H.M.Chowdhury, lAS (MI: 84) Special 
CornmissIoner,Inchargejp 	Sales Empo- riujn, Uew Delhi. 

ShrI J.P.Gupta, lAS (MI: 84), D.M. & Collector West Tripura. 	 ,  

By order of the Governor, 
Sd!— ( A. L. Chakraborty )14.7.93 
Under Secy.to the Govt. of 

Tripura. 
Copy to :- 

1. Chief Secretary, Trioura, Agartala. 

Sd/— (A.L. Chakraborty ) 
Under Secretary to the 
Govt. of Tripura. 

SCC 



VEKNMfNT OP TRIPURA 

CIVIL SECRETARiAT 

I?INA\CE DEPARTMENT 

(ESTABLISHMENT BRANCH) 

No.p.9(1) (1)-fin(E)/88 	 Ditod, Arthi, the' 	July, 1993. 

PAY ETC. REGUL%i ION SLIP (PROVISIONAL) 

The oflicec(s) named below is entitled to draw pay etc. at the monthly rats) shown from the date(s) specified 

less the amount already drawn, if any 

In case the pay/leave salary/increment(s) shown as admissble has already been drawn or withheld or is not 
due under rules or order, this authority shall be treated as void to that etcut. 

In case the officer is on leave on the date of increment, the finatwial benefit from the Increment will accrue 

from the date of resumption of duties by the officer(s) concerned. 

Deductions of fund subicriptions and recoveries of loans and advances and other Government dues shall be 

affected. NotbIng shall be drawn beyond what is authorised below. 

Name , Sri D.K. .*hattacherjee, lAS 

Designation :- Mdl. 8ecretary 

scale;— Re. 3950.5000/.. 	 - 

Name, designation and 	 From 	From 	From 	From 	REMARKS 
alofpay.  

1 	 J 	2 	3 	4 	5 	 6 

This issues in pursuan.. Pay :.-SubstantLvc/Ociatin 	R5. 4700/.0 	 ce of the Appointment & 
Serviges Department 

Lcav Salary :—. 	 I 	 1 	notification No.10 (2) - Persona.. Pays 	950/-. 	 GA/76 fl 1L.11QQ 

I - 	 - - --.--. . 

Personal Paytaf 250/.. (for stagnation) 
4. Personal Pay :- 

A 	as edmj4 ibis 
to Ala officera in ripura. 

Other AlloWances 

- 	 - 	

- 

Signature 

.1. 

CoV
i
rwarded to :-

1 	D.IC. lhattacherjee.IAS. Mdl. Secretary, Govt. of Tripura. 
2. The Under Secretary. S.A. Departnt Tripura 

The Appointment * Services D:par:merit, Civil Secr.tanat, Tripura, Agarlala. 
The Estate Officer, P. W. D. Agartala. 

TGPA-4.3-92-10,c00_J. C. No. 3425. 

3. Special Pay :— 

S. Allowunc :- 

D.A. 

AD.A. 

C.A. 

H.RA. 

7---. 	 - 
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GGVERNMENT OF TRIPURA 

CIVfL SEC&ETARIAT 

FTNA\CE DEPARTMENT 

(ESTABLISHMENT BRANCH) 

No. F. 9 (1) (1 )— Fin ( 

N tuiE 

D3ted, ArtLIl the )Oth April, 
1994 0  

PAY ET'. BEG LJLi ION SLIP (PROViSIONAL) 

The officer(s) named below k entitled to driw pay etc.'at tIe monthly zats) shown from the dute(s) specified 
less the amount already drawn, if arty  

in case the pay/leave salaryfincrernent(s) shown as admisshle has already been drawn or withheld or is not 
due under rulcn or order, thk authority shall be ucated as vold to that extent. 

In case the officer 12 onleave on the datc of increment. the financial benefit from the increment will accrue 
from the date of resumptio 01 duties by the officers) concerned. 

Deductions of lund subscriptions and recoveries of loans and advances and other Government dues shall be 
affected. Nothing shall be drawn beyond what is authorisied below. 

Name:— Shri D.KsBhttacherjee,IR5(Retd.), 
DesignatIon :— Ex'AddlvSecretary to the G.vt..f Tripura, 

Scale:— 	Ra. 3 2 00_4700/...JRS.3950..,5000/_ 

Nane, de8ignation and From 	From From from 	REMARKS scaleofy  

1 2 1 	4 •5 	 6 
0 	Ii E ., 	DRAWN 

I. Pay :—Substativq officitjng 142.90  1.12.92 -'- 5.12, 90 	5.12 	92 

 Leave Salaiy — 
4100/ 	4700/—  4(QQ,1_ 

- 

 
Personal Pay: 25/— 	flQ/— 950/— 	95/- 

Spccialpay:_fer$Oflal 	Pay 
t3r stagnation 	: 25/— 	250/— 125,4 254/_  Personal Pay 

 Mlowanes:_. 1_.1.9 
i)TJiIs 	Superedps 	the 

1.1.2. py 	lip 	i!Suci 
D.A. erljer undor 	the 

' Rs.50G/_ s,47QQ/_ 	Outhj't, 	of rvcn 
A. DA 

Pero1 Pay 	:— 

I 
G/ — 

I 	number 	dtcd 	tI 
31.7,93 •  C A. 

Personal pay for 
950/—' 

H. R.A.stgnatj1: 
250/- 

Other allowances LL0/:iE5 AD; I5!hDLE T 
A1.3 	crricEs 11 	TPuA. 

Signature! 

(, 	 .•. 

irorlw- 

S. K. 

Corded to :— of Trfp 
r....' 	- 

- '"-1 WS.flCft. 

Iripura, The  Dy.Secretary 	. A. Departrrnt,rin. 
The Appointment & Services Dparrnt, C141 Stt, Tripura, Agartala. 
The Estate Officer, P. W. D. Agartala. 

TO PA-4- 3-92— 10,000—i. C. No. 3425. 



RUE 14 

To 
The Joint Secretary to the 
Government of Tripura, 
Finance Estt. Branch, 
Agartala. 

Sub:— 	 Reduction of Personal Pay 
in respect of Shri D. K. 
Bhattacharya, Rtd. lAS - 
restoration of. 

Sir, 

Kindly refer to my representtjon 
dated the 14th July, 194. on the above subject in 

which it was pointed out that by pay slip No.F.9(I)(3)_ 

Fin(E)/8B d*ted 30.4.94 which was issued in super-
session of the Pay  Slips dated 31..91,5.393 & 31.793 
the personal pay allowed to me for protection of my 
Substantive pay in the State Civil Service has been 
reduced and recovery ,  of alleged over—payment ordered. 
It was prayed that the matter may be reconsidered and 
my persona], pay restored, r3ut unfortunately no action 
has been taken. 

2. 	
On careful examination of my case it 

i11 be seen that pay slips.prevlousjy issued as indi-
cated in the above para were correctly issued and did 
not warrant any interference because the persona], pay 
granteJ for protection of my substantive pay in the 

State Civil Service could not have been adjusted in 

terms of Govt. of lndja letter No.I1c30/25/ei_AIs(II) 
dated 21,1.1988, against another personal pay granted 

for stagnation. oreover, the case pending before the 
Central Adminjstiatjve Tribunal, Gauhati has since 
been decided and a direction has been issued to take 
into account the Personal pay granted to me for pro-
tection of my substantive ay In the State Civil 

Service for calculation of my retirement benef1t5 

3• 	
Further, it will be seen that fixation 

of my pay at Rs.5,CO/... w.e.f. 1.1.1993 by the said 
pay slip dated 30.4,94 	was also incorrect. According 
to Sub—Rule 6 of Rule 4 of lAS (Pay) Rules, 1954, my 
pay on promotion to Jun1r Admjnjtrtiv 

Crde was to )36  

be fixed at Rs.4,700/... 

Contd. . . .P/2 



2 

4 0 	 Under the circumstances, I request 
you to please move the govt. to cancel the pay slip 
dated 30494 	referred to. above, and restore the 
pay slips previously issued as indicated in para I 
and fix my pay at Es. 4,700/— in the Junior Adminis-
trative Grade without disturbing my Personal Pay 
(Rs.950/—) which protects my substantive pay as also 
the Personal Pay for st stagnation Rs.250/-. and 
direct refund of the z recovered amount on acount of 
alleged over—payment totalling Rs. 7,500 1 00 	In view 
of the financial hardship faced by me, it is requested 

that orders regarding refund of the Illegally recovered 
amount of Rs. 7,5000  may please be passed by the 
31st January, 1995. 

For the above act of kindness I shall 
remain ever grateful. 

Yours faithfully, 
Dated, Agartala, 
the 3rd Jafluáry,1995.  

( D. K. Bha tta c herya ) 

Rtd. Addl. Secretary, 
Civil Secretariat,1gartaja. 

80 Akhaura Road, 
Ramnagar, Agartala0 
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1'EXLI1E-. 14 A 

NO.F.9(1) (3)—Fin(E)/83 
Governjient of Tripura 
Finance Department 
Establjshnjent Branch 

Dated,Agartala, the 8th February,1995. 

To 
Shri J.P.Gupta, IAS(Retd.), 
State Election Commissioner, 
Tripura, Agartala. 

Subject :- Refixation of pay. 

S ir, 

I am directed to refer to your 

letter No.nil dated the 8th February, 1995 

on the above subject and to say that your 

pay has been refixed in accordance with the 

clarification issued by the Government of. 

India in their letter N0.2686/93—AIS (II) 

dated 17.12.93. 

51 

Yours faithfully, 

Sd/— B.K.Chakrjbort 
Jt..Secetary to the Govt. of 

Tripura. 

Copy to forwarded for Information to :- 

Shri S.N.Gupta,IAs(Retd.) ,Member, 
Tripura Sales Tax Tribunal,Agartala. 
This refers to his application dated 

-<' 	 5.10950 

04 

C. 
 

t 

•.. 	 i4 

11 

Shri D.K.Bhattacharjee, IAS(Re.td.), 
80 Akhaura 1(oad,Ramnagar,Agartala, 
This refers to his application 
dated 3.1.95. 
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AN EXTRXT Fi) THE DECISION GIVEN By CFR
ET 

ADMItnsrRATIVE ThIBuJ GAUHTI IN O.A.
AL  

NO.120/93, 121/93, 122/93, 124/93, 125/93 
and 126/93, 

21. 	
The respondents ae directed to recal... 

Culate the pens-ion of the applicant within 3 months 

from him thearrears of difference of epnsjon and 

other benefits within a further period of 3 months 

i,e, within a period of 6 months from the date of 
receipt of the Copy 

of this order. This order shall 

apply and forn part of each application mentioned 
in the title, 

220 	it Is made clear that the above direc- 

tions will apply to the applicant in view of the 

particular Circumstances relating to them and may 

not be treated ipso facto as of general application. 

23. 	
Each application is allowed accordingly.  

No order as to Costs, 

Sd/— VICE cuAIRM4J 

Sd/.. MEMBER (ADMN) 



SSECTON (1) 	
ANN~XLJRE  

NO•  20011/1 4/9üS (11)-A 
Goverent of India 

Ministry of PerSonl Public Grievances and Pensions 
(Department of Person1 and Trainjrg) 

New Delhi, the 6th July,19940 

NcTIFICATI0N 
O.SOR.NO  •'...' 	

In exercise of the powers conferred by sub_ 
Seation (1) read with sub-section (IA) of Section 3 of the Al]. 

India Services Act, I95I,(1 of 1951), the Central Goverrent after 
COflsiJltatjon with the 	 nme nts of the States concer,d hereby makes the followingrules further to amend 

the Indian Administrative Service (Pay) Rules, 195 9  namely 
:- 

	

1. 	(1) 	
These rules may be called the Indian Administrative 
Service (Pay) Sixth Amendment Rules, 1954, 

	

2, 	(2) 	They shall be deemed to have come into force on the 
30th September, 1993. 

	

2. 	 In the Note below rule SA of the Indian Administrative Service (Pay) Rules, 1954, the words 'for the Purpose of fixation 
of pay on Promotion to higher posts', shall be omitted, 

Sd/.. 
( Y.P. D}1IJA 

DESK OFFICER 

EXPLANJTY LUZ LAMADUM , 	 _ 

4. 	 The members of the Indian Administrative Service ¼ 

•s'tagnating at the maximum of the Junior Scala/Senior Time Scale/ 

'3tnior Administrative Grade/Selection .Grade/Supertj Sca]e/ will 
get one stagnation increg*n-t each for every 2 years of such stagna-
tion, subject to a maximum of three increments.These increments 

are in the nature of personal pay and are not taken into accoubt for 
fixation of pay on promotion to higher posts and for 

applying the 
ceill1ng on pay plus special pay.Thjs position is based on the 
Ministry of Finance instructions on the subject which are relevant in 

the Cases of the Central Goverrent employees,rhat Ministry have 
taken a decision to count stagnation increments for the purpose of 
pay fixation onpromotion alsoAs their orders became effective on 30th September,j993,t Indian Administrative Service (Pay) Rules, 1954, are also being amended accordingly from the same date s  

It is certified that no member of the Indian Admisistra-
tive Service is likely to be adversely affected by this notification 
being given retrospective effect. 

Sd/- 

( Y.P. DHIA 
) 

DESK OFFICER 
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GtMAHATI BENCH : GUWAH1TI 

IN THE MATTER O 

O.A. NO.35 of 1995. 

Shri D.K, Bhttacharjee 

- &2licant  

-Versus- 

Union of India and others 

- Respondents 

IN THE MATTER OF - 

A Written Statement on behalf 

of the Respondent No.2, the 

State of Tripura. 

W.?ITTEN STATEMENT 

I, Shri B.R. Mukherjee 5/0 Lt,Biswa Ran.Mukherjee 

Deputy Secretary to the Goverruent of Tripura, 

(4j 	 Appointment and Services Department, do hereby 

solemnly affirm and declare as fo1lczs. 

1. 	That I am the Deputy Secretary to the 
ilkfr 

(iJ 	 Government of Tripura, Appointment & Services 

Department and have been authorised and empowered 

to file 



L 
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to file this Written Statement on behalf of the 

State of Tripura. 1 have gone through the 

relevant records of the case and also application 

filed by the applicant before this Mon'ble Tri*inal 

and understood the contents thereof. 

That save and except what has been specifi-

-ca].ly admitted in this Wr±tten Statement, all other 

statements made by the applicant as against the 

State of Tripura may be taken as denied by the State 

of Tripura, the Respondent No.2. 

That as regards the statements made in 

paragraph 3 of the application, this deponent 

states that the payscale of T.C.S.Grade-I officer 

is higher than that of the I.A.S. Le* payscale  of 

T.C.S.-I is Rs.3600-5800/- while that of the 

14.5* officer is Rs.3200-4700/-. The applicant 

is drawing the pay of Rs.5650/- in the payscle of 

Rs.3600-5800/- T.C.S.-I officer, while he was 

pranoted to Indian Administrative Service. The 

State Government fixed his pay as an I.A15# officer 

at the maximum of lAS Scale i.e. Rs.4700/- of the 

scale with the residue of Rs.950/- in the pay as 

T.C.S.-1 as personal pay to protect his substantive 

pay i.e# last basic pay of the State Civil Service 

minus the maxinnim amount of the I.A.S. Payscale. 

According to the Government of India's 

letter ... 
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PC) 

letter dated 21.1.88 which has been annexed as 

Annexure-4 to the application the personal pay 

shall be observed in future increment/increases 

of pay.  Thereafter the officer conceried 

earned the 2 (two) stagnation increments at the 

rate of Rs.125/- each on 1.12.90 and 1.12.92 

after completion of every two years of service. 

According to the Government of India' s instruction, 

persona]. pay (substantive) were adjusted against 

the stagnation increment allowed in the shape of 

personal pay. This deponent further states that 

after his prOmotion to Junior Admn. Grade in the 

scale of Rs.3950-5000/-, the pay of the applicant 

was fixed at R • 5,000/- J. • e • at the maximum 

with effect fran 1.1.3 by merging the personal 

pay.allowed at the time of promotion to I.A.S.and 

a residue of Rs.650/- was allowed as personal 

pay. On promotion to Junior Admn Grade, the 

applicant would not be entitled for drqwing the 

stagnation increment in the nature of personal pay, 

which he drew in the Senior Scale, thcxgh the 

personal pay of Rs.650/- as stated above would 

continue to be admissible to him as per Government 

of India's decisiorVinstruction. 

A copy of the said communication issued by 

the Desk Officer, Govt of India, Ministry 

of Personnel, Public Grievances & Pension, 

Departirnt of Personnel and Training in the 

month ... 
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month of December, 1993 to the Chief 

Secretary to the Government of Tripura 

relating to the benefit of the stagna-

-tion increment to I.A.S. bfficers 

promoted from Senior Time Scale to Junior 

Admn Grade is annexed herewith and marked 

as ANNEX URE- 'A'. 

4. 	That as regards the statements mede in 

paragraph 4 of the application, this deponent denies 

the correctness of the same and begs to state that 

a provisional pay slip was issued by the State 

Government in the P.D's Pay Slip No.9(1)(1)PIN(E)/88 

dated 31.7.93 fixing the pay of the applicant on 

promotion to Junior Mmn Grade with effect from 

1.. 1,93 but at the time of fixation of his pay on 

promotion to the said grade, the State Government 

inadvertently did not adjust the personal pay 

against the future increase of the pay of the 

applicant which was however, done at a later stage 

in the revised payslip issued on 10.2.94 and as a 

result, recovery of Rs.7,500/- was made which the 

State Government was entitled to make being the 

amount paid in excess. This deponent further states 

that as per instruction of the Government of Tripura, 

pay of the applicant was re-fixed after adjusting the 

personal pay against the stagnation irrement and 

al so nrging the personal pay( substantive) with pay 

on promotion . 
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on promotion to the Junior Admn Grade in the scale 

of .3900-5000/.- with effect from 1.1.93. After 

re-fixation of pay, a revised payslip was issued 

on 30.4.94 on modification of earlier payslip and 

as such, recovery of the said amount of Rs.7,500/ 

effected due to overdrawal by the applicant. The 

said fixation of pay and recovery was done as per 

rules and as per instruction issued by the Govern-

-ment of India in that regard. 

That as regards the statements made in 

paragraphs (vii) and 7(viii) of the application, 

this deponent states that the payslip was issued 

inadvertently due to sane mista)e and which eas 

when came to the notice of the State Government, 

was rectified by Issuing a revised payslip on 30.4.94 

showing the actual pay of the applicant. In this 

connection, this deponent begs to reiterate the 

statements made hereinbefore in this written 

statement. 

That as regards the statements made in 

paragraphs 7(Jx) and 7(x) of the application, 

this deponent begs to reiterate the statements made 

hereinabove in this written statement. 

That as regards the statements made in para-

-graph 7(xi) of the application, this deponent 

states i's 
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states that the 2 (two) stagnation increments 

@ Rs.125/- each were allowed to the applicant 

over his personal pay of Rs. 950/- by mistake, 

which were subsequently revised and accordingly, 

the payslip was issued reducing the personal pay 

(substantive) as per the Government of India's 

instruction but the total amount of personal pay 

Was the same as before. In this connection, this 

deponent also begs to reiterate the statements 

made hereinbefore in this written statement. 

8. 	That as regards the statements made in para- 

-graph 7(xii) of the application, this deponent 

states that the payslip of the applicant after 

re-fixation on promotion issued on 30.4.94 was a 

correct one and previously a provisional payslip 

was issued due to some mistake. 

91 	That as regards the statements made in 

paragraph 7(xiii). of the application, this deponent 

states that the over-payment made to the applicant 

was subsequently recovered on the basis of the 

revised payslip issued on 30.4.94 before retirement 

of the applicant. This deponent further states 

that under Rule 5(a) of the I.A.S.Pay Rules, 1954, 

a member of the I.A.S. is entitled to stagnation 

increment for every two years of service rendered 

after reaching maximum of payscale but ceases to 

draw ... 
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draw (stagnation increment) on promotion to higher 

grader Since theappliCant got appointment to the 

Junior Admn Grade of I.A.S. with effect from 1.1.93 
not 

he wasLentitled to draw stagnation increment, which 

he drew in the Senior Grade Scale for his prcanotion 

lk to the higher grade. 

100 	That as regards the statmente made in 

paragraph 7(xiv) of the applications this deponent 

sttes that since the increment (stagnation) 

increases the pay of the applicant, the amount 

equal to the personal pay (stagnation) has been 

adjusted by reducing the personal pay (substantive). 

This deponent states that neither the stagnation 

increment was added to the basic pay nor the 

same has been taken into account for fixation of 

pay on promotion to higher grade. 

110 	That as regards the statements made in 

paragraph 7(xv) of the application, this deponent 

states that the adjustment of personal pay 

(substantive) granted to the applicant for 

protection of his substantie pay against the 

stagnation increment was made as per Government of 

India * s  guidelines/instructions. Since the stagna-

-tion knonza increment increases the pay of the 

applicant that has to be adjusted by reducing the 

amount of personal pay (substantive) as granted on 

promotion .. 
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promotion to I.A.S,, the stagnation increment was 

allowed to the applicant as an increment but in 

the shape of personal pay only which ceases to 

draw on promotion to the neEt higher grade. 

That as regards the statements made in para-

-graph 7 (xvi) of the application, this deponent 

states that since the pay of the applicant was at 

Rs.4700/- plus personal pay of Rs.950/- including 

the stagnation increment of Rs.250/- prior to 

his promotion to the Junior Admn Grade in the scale 

of Rs.3950-5000/- , )a his pay was fixed at 

Rs.5,000/- i.e. the maximum of Junior Admn Grade by 

merging personal pay of Rs.300/- out of Rs.950/- in 

accordance with the Government of IrIia's instruction. 

Sub-Rule 6(b) of Rule 4 of the I.A.S. Pay Rules thus 

only operate in respect of fixation of pay where there 

is no question of stagnation of increment. 

That as regards the statements made in para-

-graph 7 (xvii) of the application, this deponent 

states that the pay of the applicant was fixed at 

Rs.5,000/- with personal pay of Rs.650/- on 

promotion to Junior Maui Grade with effect from 1.103. 

The calculation of pension of the applicant was made 

on the basis of the last pay (after re-fixation) and 

according to the Pension Rules. After amei.ment of 

the I.A.S. Pay Rules, 1994 and as per Government of 

India s s decision, the pay has been re-fixed by 

merging . . 
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merging personal pay 	 On the basis of 

the Last Pay as re-fixed and admissible, the pension 

of the applicant has been re-calculated and forwarded 

to the Accountant General, Tripura for issuing revi-

-sed pension vide communication 1o. 9(1) (130)-F(E)/95 

dated 19.10.95 issued from the Finance Establishment 

Braich, Government of Tripura. As the pay of the 

applicant was fixed at Rs.5.,000/- being the maximum 

of the scale in the payscale of Rs.3950-5000/-  on 

pranotion to Junior Admn Grade, the entitlement of 

further increment in that grade does not arise at all. 

14. 	That as regards the statements made in para- 

-graph 7 (xviii) of the application, this deponent 

states that the personal pay so allowed to protect 

the substantive pay of the applicant on pranotion to 

I.A.$* has only been taken into account for fixation 

of pay in the higher grade with effect from 1.1.93. 

The pay of the applicant was at Rs.4700/-plus Rs.950/-

as personal pay (substantive) prior to his promotion 

to Junior Mum Grade. On promotion, Rs.300/- only as 

personal pay has been merged with the pay and thus, 

has been fixed at Rs.5,000/- with the residue of 

• Rs.650/- as personal pay. 

1$. 	That as regards the statements made in para- 

-graph 7 (xix) of the application, this deponent 

states that the applicant on promotion to Junior Admn 

Grade would stop drawal of stagnation increment since 

he was evo 
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he was not stagnating in the higher grade i.e. in 

Junior Admn Grade with effect from 1.1.93. 

That as regards the statements made in 

paragraph 7(xx) of the application, this deponent 

states that the stagnation increment granted to the 

applicant has not been taken into account at all 

for fixation of pay on pranotion to the Jnioor Admn. 

Grade in the payscale  of Rs.3950-5000/- with effect 

from 1.1.93 though the personal pay (substantive) of 

Rs.3001 only out of Rs.950/- was however, taken 

into account and hence, his pay was fixed at 

Rs.5,000/- (i.e. Fs.4700/- + Rs.300/- =Rs.5,000/-) 

with effect from 1.1.93 with his personal pay of 

R 3.650/-. 

That as regards the statements made in 

paragraph 7 (xxi) of the application, this deponent 

states that the revised payslip was issued on 

30.4.94 to the applicant taking into account the 

entire facts as stated above and also in accordance 

with the instruction of the GoveEnment of India and 

also rules. The said paysli..p was issued to the 

applicant giving the pay and personal pay to which 

he is actually entitled to. 

That as regards the statements made in 

paragraph 8 of the application, this deponent 

denies v... 
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denies that the amount has been illegally recovered 

from the salary by issuing revised payslip.  In this 

connection, this deponent begs to reiterate the 

statements made hereinabove in this Written Statement 

relating to issuance of revised payslip. 

19. 	That as regards the relief sought for by 

the applicant, this deponent states that the 

applicant is not entitled to the relief claimed 

in view of the facts and circumstances of the 

case as stated above. 

'LERIICATION 

I, ShriB..R. Mukherjee 	5/0 Lt,Biswa Rn.Mukhere 

Deputy Secretary to the Government of Tripura, 

Appointment and Services Department, do hereby 

solemnly declare and verify that the statements 

made in this Written Statement are true to my 

information derived fran record which I believe 

to be true. 

And I sign 'this verification on this $- th 

day of March,1996 at Agartala. 

avvi-  ~-, 
Signature 

Deputy becred4 y tu 
Governmant of Tripura. 

I 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWATIATI BENCH 

O,A,lo,35 of 199. 

Shri D.K. BhattachaPJCe ...... J. .Applicaflt. 

-Vs- 

Union of India and Ors .. Respondents. 

-AND- 

In the matter of: 

Written Statement on behalf of 

Respondent No. 1. 	 - 

I, Y.P. Dhingra, Desk Officer Ministry of 

Personnel, Public Grievances and Pensions, Department 

of Personnel and Training, New Delhi do hereby 

solemnly affirm and declare as folloWS: 

1.. 	That a copy of application alongwith an order 

passed by this Hon'ble Tribunal have been served upon 

the respondents and being called upon, I do hereby 

file the Written Statement on behalf of respondent 

No. 1. 

2. 	That the lAS (Pay) Rules have been amended on 

14.7.1995 and by that amendment, protection of SLate 

I 	pay in respect of promoted officers can be allowed on 

notional basis 	with 	retrospctiVe 	effect 	
from 

111.1986. Actualbeflef its on this count are already 

available from 9.5,1994. The applicant in this case 

should therefore have no grudge in so far his relief 

sought for is concerned. The application is now 

infructuous in view of the amendment made on 14.7.95. 

I .- - 
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• 	The skid amendrnnt. contaiflinS No.2001/2/93-AIS(1) 

dated 14.7.1995 issued by the Government of India, 

Ministry of Personnel... P.G. and Pensions (Department 

of Personnel and Training),.NeW Delhi is enclosed and 

same is marked as Annexure R. 1. 

That in view of 	the amendments as per 

Annexure B,1, the present application is liable to be 

dismissed being infructuoUs, 

That this Written Statement i filed bonafide 

and in the interest of justice. 

• 	P. DHINGRA) 
c 

Desk Cfflctr  

V E R I F I C AT. I f5 
et. of Per sorel & 

Ttaiaiflg 

• 	 H 
• Gover,ninent of India 

I, Y.P. Dhingra, Desk Officer, Mithstry of 

Personnel, Public Grievances and Pensions, Department 

of Personnel and Training, New Delhi, do hereby 

solemnly affirm and declare that the contents made in 

• paragraph 1 of this Written Statement are true to my 

knowledge and those made in paragraph 2 are derived 

from records which I believe to be true and rests are 

humble submissions before this Hon'ble Tribunal. 

• 	 AND I si5n this Verification on this 

day of(A-7 	1996 at New Delhi. 

7 T 

) 

• (/1IGRA) 

• 	 I; .  
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(To BE PUBLISFD IN THE GAZETTE OF INDIA PART II SECTION 3 

SUB-SECTION(t) 

*4'7No26011/2/93-AIS(II)A 
Government of India 

Ministry of Personnel, P.G. & Pensions 
(Deptt. of Personnel & Trg.) 

*** 

New Delhi, the/4 	J4(9 

NOTIFICATION 

G.S.R..........In exer.cisà of the powers conferred under sub sectiOn 
(1) of Section 3 of the All India Services Act, 1951(61 of 1951) 
and in consultation with the State Governments concerned, the 
Central Government hereby makes the.fo1lowing amendments to the 
Notification of the Government of India in tho Ministry of Personnel 
Public Grievances and esions No.. GSR 436(E) published in the 
Gazette of India Part II Section 3 sub-section(i) dated. the 9th 
May, 1994, namely:- 

.1n the said Notification, for sub-rule (2) of rule 
1., the following sub-rule shall be substituted, namely:- 

cc 
. ( (2) They shall come into force on the date of their 

publication in the Official Gazette. Notional 
benefits on account of these amendments shall, 
however, be admissible from the 1st day of 
January, 1986 1 •  

• 	 _ 

- 

(Y.p/ ihingra) 	• 
Desk officer 

EXPLANATORY ME MORANDTJM 

The State Civil Service Officers and Non-State Civil Service 
officers appointed in the Indian Administrative Service under the 
Indian Administrative Service (Appointment by Promotion)Regulatio-
ris, 1955 and the Indian Administrative Service (Appointment by 
Selection) Regulations, 1956 respectively, had been demanding 
protection of pay drawn by them in the State Governments, on their 
appointment in this Service. Such protection was earlier available 
to tha extent of the maximum of the Senior Time Scale of this 
Service and personal Pay with the conditions that pay plus personal 
pay would not exceed Ps.5700/- per month and the personal pay 
wouIdbe. absorbed in future increments/increases in pay. The 

. . . . . . 2/-. . 
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IndianAdministrative Service (rny) Rules, 1954 were accordin1v 
amended Vide this Departments Notification flbc :Go$ca.46(2;, 
dated 9th May, 1994 so as to provide for the protection of 
their State pay to the extent of Is.5700/- .e, the maximum 
of the Selection Grade which is the third and the last component 
of the Senior Scale of the Indian Administrative Service, and 
the concept of 'Pesonal Pays was done away with. These 
amendments were made effective from the date of their publicatiOn 
in the Official Gazette which was 9th May, 1994. As the 
date of effect of the said Notification is till causing 	S 

J 

	

	hardship to the S.c.S./Nons.c,S. officers appointed in the 
I.A.S., it has been decided to make these arendments notionally 
effective from 1.1.86 from when the revisedpay scales in 
respect of the All India Services came into being on the. 
recommendations made by the Fourth Central Py Commission. 
Whereas the promoted lAS officers would get their pay ref ixed 
on this basis from 1.1.86, no arrears of pay on account of this - 
amendment for the period from 1.1.86 to 8.5.94 would be 
admissible. 

It is certified that no member of the ndian Administ-
rative Service is likely to be adversely affected by this 
Notification being given retrospective effect from 1.1,86 on 
notional basis, 

Y.P.1D T' 
Desk fficer 

To 

The Manager, 
Govt. of India Press, 
Mayapuri, 
NEW D...IHI. 



N0T:- The Principal Rules.were published vide Gazette NO. 158 

. dated 149.1954 and were s,thse.,uenbly amended 	de bhe 

/ following,noificatiofls- 

sl.No. G.S.R.No. 	Date 	 S.NO. 	G.S.R.NO 	Date 

--------------------- ------------------------------- a-...--------- 

 22 12v1,1974 54. 900 26.6.1976 

 51(E) 26.2.1974 55, 417(E) 22.6.1976 

3, 52(E) 28.2.1974 56 !  426(E) 25.6.1976 

4. 272 16.3,1974 57, 911 10.7.1976 

5. 186(E) 25.4.1914 58. 405E) 16.6.1976 

6. 664 29.6,1974 59. 466(E) 23.7.1976 

7. 725 13.7.1974 60. 	, 1157 7.8.1976 

8. 778 27.7.1974 61. 786(E) 31.8.1976 

9. 3 7 4 ( E) 2608.1974  789 1\.E) 7.9.1976 

10, 376(E) 26.8.1974  1368 25.9.1976 

11. 378(E) 26.8,1974 640 822(E) 31.8.1976 

 976 14.9,1974 65. 849(E) 15 e 101976 

 979 14,9.1974 660 859(E) i.11.1976 

140 1013 21.9.1974 67, 947(E) 24.12.1976 

15. 1066 5,10.1974 68. 954(E). 2712,1976 

16. 427(E) 16,10.1974  125 29.1;1977 

1710 430(E) 17.10.1974  45 281.1977 

18. 1202- 16.11.1914  52(E) 1..2197'7 

1,.467(E) ...11497472._. 473. 2.4.1977 

20, 468(E) 15.11.1974 73. 863 -  9.71977 

21. 49(E) 15.11.1974 740 531(E) 19.7.1977 

22. 1260" 30.11.1974 75. 545(E) 29.7197 7  

23. 1300 7.12.1974 76 549(E) 3.8.1977 

24. 1348 21.12.974 77. 655(E) 23.8'1977 

25. 92 25.1.1975 78. 1286 1.10.1977 

26. 176 8.2.1975 79, 655(E) 23;8;1977 

27. 48 18.11975 804 45 4.1;)978  

28. 309 8.3.1975 81. 5(E) 6.54918 

29. 185(E) .4.1975 826 215 11.2.1978  

30. 281(E) 16.5.1975 83t, 952 29.71978 

31. 278(E) 13,5.1975 84, 586 27.5,198 

32. 293(a) 23.5.1975 85; 666 27;5;197,8 

334 296(E) 26.5;1975 86i 923 22.7il97S.  

34; 305(E) 28541975 87; 1127 16;9.1978 

752 21
.
6.1975 881 1236 14.10.1978 

36; 345(E) 254601975 89, 1281 28.10. 1918 

• 	 37; 433(E) 30.7;1975 90; , 	 1278 28.10.1978  

• 	 38; 458(E) 228.1975  1326 11.11.1978  

• 	 39; 472(E) 29;8.1975  575(E) 8.12.1978  

• 	 40; 2661 , 15;ii1975  159 .2.19'79 

41; 2557 25;10.1975  472 31.3.19n19 

42 a '1 3,1.1976 95 628 28.4.1979 

43; 8(E) 1.1.1976 96 291(E) 10.5.1919 

44. 74 17.1.1976 97 290(E) 10;5.191 9  

45 26(E) 	• 1711916  771 9.6197 

• 	 46. 61(E) • 	 31.1.1976  812 16.61919 

47. 197 14.21976  1038 1181979 

£ ' 73(E) 10.2.1976  1016 
591(E) 

4.8.1979 
24 0 10.1979 

494 
50. 

234(E) 
236(E) 

17.31979 
173.1979 

: 

 1372 • 	 1.711.1979 

51. 207(E) 6 0 4;1976 104,, 650(E) 
629(E) 

27.11.1979 
17,11.109 

52. 
53, 

• 603 
330(E) 

1.5.1976 
11,51976 

 
 597(E) 30,10.1919 

* 	 •  77 26.1.198 0  
1 • 

 24(E) 30o1b1980 
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109. 159 	'- .9.2.1980 167. 1708(E) 3198S\' 

110, 220(E) 21,4.1980 18. 792 24,8,1935 

111. .222(E) 21,4.1980 169. . 	 919  

1120 288(E) 21,4.1'980. 170. 1141  

113. 290(E) 5.6.1980 171. 884(E) 4.11 

114.. 447(E) 24.7.1980 172. 38 

115. 770 26.7.1980'. 173. 98 B: 	.:?3 

116. 952 20.9.1980 174.  

 530(E) 8 1 9.1980 1750 2.26 2.3.1986". 

 523(E) 8.9.1980  378 31. 	. 

119, 572(E) 76 10.1980  766 
120. 120 8.11.1980 178, 885 1:38 iO.198 
121,- 701(E) 1'712 0 1980' ......1?68 .1312.1986. 

122. 703(t) 17.2,1980' ... ..'22 104 1.1987' 

123,. 47(E') 5.2.1981. 181.. . 
iiO.1987' 

124. 230 28.2,.i981 182. 	. 284(E) 13,4,1987 
125. 295 '21 	3.1981' 183. 471 20.6.1987 
126. 293('E) 15,4.1981 184, 615 15 4 8.1q87 
127 ! . 295(E) 15, 31981 185. 796(E) 16.9.1987 
128. 529 6.6,1981' 186. .767 17 8 10.1987 
129, 49 23,6,1981 187. . 	 842 15.11.1981 
130. 615' 	' 4.2,1981: 	" 188. . 	 902 . 5,12.1987 
131. 640 	' 11.7.1981 189, . 	 960 	. 23,12.1987 
13. 890 5.9.1981 1900 . 	 962 26.12.1987 

133. 926 . 	 1.9.10.1981 191... . 685(E) 14,12.1987 
134. 945 24.10.1981. 192., 52 . 23.1.1988 
135. 422 8.5.1982 1934 •., 	295 16.4.1988 
136. 420 8.5,1982: 194, 297 16.,.4,198E 
137. 510 5.6.1982 195. 654(E) 26.1968 
138. 610 17.7,1982 196. .761(E) : 0 E198S 
139. 617 24.7.1982 197. 6f) 2O,1988 
140. 619 24.7.1982 1980 83i(E) 2,6,1988 
141, 777 18.9.1982 199. ' 	 ;. 	745 24..91988 
142. 619(E) 20.10.1982 200. . 	 1223(E) 28.12.198 
143. 631(E) 29.10.1982' 201. ''1004 .31.12.1988 

 933 20.11.1982. 9.02..''.1108 31.12.198 

 958 4,12.1982 2330 '.80(E) 3,2.1988, 
 7'64(E) . 	 18 ,.12.1982 204... t ..3'36(E) 1,3.1989 

1470 18(E) . 	 10,1,1983 	' 205. . 	 .341(E) 28,3.1989' 
148. ' 204 12.3.198 206 0  . 	 .311 6.5.1989 
149, .333 15.4.1983 207. . 	 ' .418 17.6.1989 
150. . 	 447(E) 24.5.1983 208. .420 17.6.1989 
151. 508 16.7.1983 109. .492 . 	 22.7.1989 
152. 932 10.12.1983  . 	 804 4,11.1989 
1530 899(E) 20912.193 . 869 , 25.11.1989 
154. 901(E) 20.12.1983 2120 . 	 870 25.11.189 
155, 918(E) 24.12.193 2136 .. 	1044(E) 6.12.1989 
156. 35 	' 21.1.1984  263 5.5.1990 
157, 400 21.4.1984  .394 30.6,90 
158. ' 	 4'70' 19.5.1984  * 	 ,480 4.8.90 

'-• 
1056 

"1240 
13.10.1984 
15.12.1984 

 
 

508 
'507 

18.8.90' 
18.8.90' 

161, 39 19.1.1985 21910 .648 20.10.90 
1620 107 2.2.1985 220, 726 
163.- 250 9.3.1985 221. .493 79.91 
164.• 639 6.7.1985 2220 . 	 621 . 	 26.10.91 
165." 637 . 	 . 	 6.7.1985 	. 223. . '.. 	 ,8 22.292, 
166. . 	 569(E) 15.7.1985 2240  '.106 . 	 7.3.92 

225 0  . 	 107 7.3.92 



1 

• 	 -- 

S.o. 	G.S.R.No. 	Date 	S.No. 	G.S.R.No. 	Date 

• 	226. 	194 	 . 9,5,92 	236. 	588 	 26,12.92 

227. 	199 	 9.5,92 	237. 	527 	 28.11.92 

f228. 	224 	 16.5.92. 238. 	20 	 9.1.93 

229, 	226 	 16,5.92 	239. 	21 	 9.1.93 

239 	 23.5.92 	24G. 	84 	 1.2.93 

231. 	405 	 12.9.92 	241, 	126 	 6.3.93 

232, 	407 	 12,9.92 	2426 	238 	 15.5,93 

233 0 	413 	 19.9.92 	243. 	259 	 29.593 

449 	 10.10.92 244 k 	535(E) 	. 	06.3.93 

480 	 31.10.92 245. 	447 	 11.9,93 
2460 	. 	598(E) 	8,9,3 

657(E) 	15.10.93 
• . 655(E) 	15.1u93 

2490 	6 	 1.1.94 
250. 	29 	. 15,1,94 

• 	•, 	 251. 	95(E) 	• 12.2.94 
• 	 2520 	• 	343(E) • 	29.3.94 

• 	• 	 • • 	 . 	253. 	• 436(E) 	9.5.94 
•0 	 254 0 	310 •• 	• 	2.7.94 

2550 	.334 	 23.7.94 
2560 	382 	 33,7794 

(Y , P7D T1JGA)  
DESE 0FFIC'R 

To . 

The Manager, 
Government.of India Press, 
Mayapuri, Ring Road, 
NEW DELHI. 



Copy forwarded for informati.on to.:- 

1, The Chief Secretaries, of all State Government. 

2 0  The cqmptroller and Auditor General of India, 
New pelhi (with 3. spare copies). 

3. A,G,i Central Revenues. 

44 Accountant Generals of all States. 
5, Secretary, UPSC (with 5 spare' copies). 
6. The Director, LBSNAA,Mussooria. 

.7, Lok Sàbha secretariat(OommiiteC Branch), New Delhi, 
8, Rajya Sabha Secretariat(Corflrrtittee 	anch), New Delhi, 
9. UTS Desk, Ministry of Home Affairs, New Delhi. 
10.IPS-II Section,. Ministry 6f Home Affairs, New Delhi. 

(with 5 spare copy) 
Il.AIS-III Sectioñ(with 2 spare copies),. 
12.All Ministriesand Departments of Government of India. 
13.Ministry of Environment and Forests(DePartment of 

Environment and Forests & wild Life), New Delhi. 
14.The president, Forest ' Research Institute & College, 

Dehradufl(With 2 spare copies). 
15,Deartment of Forests(IFS-II Section), NeW Delhi 

(with 5 spare copies)., 

16Ministry of Finance, ExpenditUre-111A. 

17.AIS(I) Section(with 10 spare copies). 

Spare copies-2500 	. 	(_•) 

(Y.Pj. DHINGPA) 
DESI oF:?ICER 
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